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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA BENCH

O.A No.234 OF 2024lEZ

IN THE MATTER OF:
Kishore Kumar Meher, aged about 54

years, son of Tribikram Meher,

Khairmal, Roxa, P.S.Manamunda,

Dist:Boudh .. Applicant

-Versus-

State of Odisha and Others
Respondents

AFFIDAVIT FILED BY CIVI SUPPLIES
".. OFFICER CUM DISTRICT MANAGER, ODISHA

STATE CIVIL SUPPLY CORPORATION,
BOUDH IN OBEDIENCE TO THE ORDER

DATED 16.09.2025.

I, Shreenath Hansda, aged about 58 years, S/o late Nanda

Kishore Hansda, at present working as Civil Supplies

Officer cum District Manager, Odisha State Civil Supply

Corporation, Boudh, AtlP.O./Dist:Boudh, do hereby

solemnly affirm and state as follows:-

That, I am working as Civil Supplies Officer cum District

Manager, Odisha State Civil Supply Corporation, Boudh

herein after referred to as the answering Respondent No.5

and have been duly authorised by the Respondent No.l & 2

to swear this affidavit on their behalf.

That I have gone through the contents of the Original

Application as well as the annexures appended thereto and
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3

have understood the contents thereof. I am well acquainted

with the facts of the case.

That in obedience to Order dated 16.09.2025, the

Respondent No.2 has deposited to Rs.l000/- vide Demand

Draft No.914212 and the copy of the same is enclosed

herewith for kind perusal and the affidavit is re-filed before

the Hon'ble National Green Tribunal on26.09.2025.

That it is humbly submitted that in obedience to the Order

dated 02.01.2025 passed by the Hon'ble Tribunal, the Fact

Finding Committee was constituted comprising of District

Collector, Boudh being represented by the Additional

District Magistrate, Boudh, the Senior Scientist, Odisha

State Pollution Control Board being represented by Dr.

Satya Narayan Nanda and Central Ground Water Authority

being represented by Sri Sambit Kumar Samantaray. The

Fact Finding Committee visited the site on two dates i.e

1 8.0 r .2025 & 28.01 .202s.

That, the present deponent was present at the time of
enquiry.

That, the committee conducted a thorough enquiry on

allegations and subrnit its report against ltz7s. Nav Kiran

Enterprises Pvt. Ltd.-Rice l\4ill. The committee has drawn

up its report on28.01.2025.

That. after enquiry from all possible angle by exploring

possible amenities, the committee has observed anC

recommended as under:
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i) Increase the holding capacity of the

equalization/collection tank of the ETP to hold

an adequate amount of waste water generated

from the unit.

ii) The unit shall make arangements across the

boundary near ETP such that no waste water

shall be discharged outside the premises.

iii) The unit shall produce land conversion

documents of the land being used for industrial

purposes.

iv) The unit shall dispose of its solid waste in

earmarked areas inside the premises as per

consent conditions.

v) The unit shall install a Sewage Treatrnent Plant

(STP) of adequate capacity for the treaknent of

domestic wastewater generated inside the

premises.

vi) The unit shall install a flow meter in all bore

wells and also maintain the Logbook

immediately.

vii) The unit shall install a separate energy meter in

the ETP and the reading of the energy meter will

be submitted to the Board every month without

fail

viii) The unit shall utilize the entire treated

wastewater for plantation inside the factory

premises. The minimum land requirement will

PRADIPTA. KUMAR MOHANTY

NOTARY, CUTTACK IOWN

REGD.Mo'ON'04/1995
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8

9

be I acre per TPH of paddy processing. Under

no circumstances, wastewater shall be

discharged to outside of unit. If required, the unit

shall acquire additional land for plantation and

utilization of entire waste water.

ix) A green belt shall be provided at least 33% of
the total area of the land acquired by the unit.

The record of the trees planted and survived

shall be furnished to the Board and to the DFO

concemed.

x) The performance evaluation of the Effluent

Treatment Plant shall be conducted by reputed

institutes like IIT/CSIR and the annual report

shall be submitted to the Board by end of the

June for the previous financial year.

That, the copy of the enquiry report of the Fact Finding

Committee, as stated above, is enclosed herewith as

Annexure-l/A.

That, the present deponent is swearing this affidavit for

himself and on behalf of the Respondent No.1 & 2.

That, the contents of the above paragraphs are true and

correct to the best of my knowledge as derived from the

official records and that nothing material has been

concealed therefrom.
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VERIFICATION

I, Shreenath Hansda, aged about 58 years, S/o late

Nanda Kishore Hansda, at present working as Civil Supplies

Officer cum District Manager, Odisha State Civil Supply

Corporation, Boudh, AlP.O./Dist:Boudh, do hereby verifu

that the contents ofthe above affidavit are true and correct

to the best of my knowledge as derived from official records

and that nothing material has been concealed therefrom.

Verified at Cuttack on this the 26{uday of Septemb er,2025.
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rt of the Fact FindinqCommittee on Nav KiranM/s.lnqui ry reDo
Enterorises Pvt. Ltd. .ance mill. At- Padam Dur. Tukuda. PO-

Nuaoalli. Dist. - Boudh in the matter of O.A. No. 234120241E2 -
Kishore Kumar Meher -Vrs. State of Odisha & Others

ln obedience to the order dated 02.01.2025 passed by the Hon'ble National

Green Tribunal, Eastern Zone Bench, Kolkata in originalApplication No.23412024-EZ

-Kishore Kumar Meher- Vrs- State of Odisha & others, the Fact Finding Commiftee

constituted, comprising of the following members for enquiry and submission of its

report on the allegations made in the Original Application through an affidavit within

four weeks.

1. District Collector, Boudh or his representative not below the rank of Additional

District Magistrate- Sri Aniruddha Padhan, oAS (SAG), Addl. District

Magistrate, Boudh

2. Senior scientist, odisha state Pollution control Board- Dr. satya Narayan

Nanda, Regional Officer, State Pollution Control Board, Sambalpur, Odisha

3. Central Ground Water Authority- Sri Sambit Kumar Samantaray, Scientist-D,

o/o central Ground water Authority, South Eastern Region, Bhubaneswar,

Odisha.

The Fact Finding Committee accompanied by other officials of the concerned

department (Annexurwl) visited the site in question i.e M/s. Nav Kiran Enterprises

Pvt. Ltd., a rice mill, At- Padampur, Tukuda, PO- Nuapalli, Dist.- Boudh'.'r dated

'18.01.2025 and 28.01.2025 as per the schedule fixed by the committee. A detailed

inspection was made on the allegations reflected in the orders of Hon'ble National

Green Tribunai, Eastem Zone Bench, Kolkata in presence of the Petitioner Sri Kishore

Kumar Meher and the Director of M/s. Nav Kiran Enterprises h/L Ltd., Sri Niraj Kumar

Kansal. A detailed observation was made on different allegations as reflected in the

orders of Hon'ble N.G.T., E.2., Kolkata.
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Observations:

The following observations were made by the committee during the joint inquiry on

order dtd. 02.01.2025,

st.

no

Points raised in

the order dtd.

02.01.202s

Observations of the Fact-FindingCommittee

1 The Applicant has

filed the present

Original Application

seeking a direction

to the Odisha State

Pollution Control

Board to revoke the

Consent to Operate

(CTO) granted to

the Unit,

Respondent No. 6,

till the unit is fully

compliant of the

Consent to Operate

(CTO) conditions as

well as environment

pollution control

measures. lt is

alleged that

The unit was issued a show cause notice vide Regional

Office, State Pollution Control Board, Bolangir letter no.

3104 dtd 20.09.2024 and subsequenfly issued a Direction

of closure u/s 33A of the Water (pCp) Act, 1974 vide

Regional Office, State Pollution Control Board, Bolangir

lefter no. 211 dld 09.01.2025 for non-compliance of CTO

conditions. (Annexurc-2)

The untreated wastewater generated from the unit was

directly discharged to outside premises without any

treatrnent. The husk ash generated from the unit was also

disposed of outside the premises unscientifically. The

officials of State Pollution Controt Board visit the unit

periodically and give directions to the unit when non-

compliance was observed during the day of inspection.

Details of CTE/CTO issued bv the Board

1. The consent to establish granted vide Regional Office,

State Pollution Control Board, Sambalpur vide letter no.

1719 dtd 17.03.2021for production of Boited Rice, 81.60

2
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Respondent No. 6,

M/s Nav Kiran

Enterprises Pvt.

Ltd. is a Rice Mill

operating with

production capacity

such as Boiled Rice

- 21 MT per hour;

Broken Rice - 0.3

MT per hour, Rice

Bran - 1.2 MT per

hour and CPP

(Husk fired) - 0.75

MW at

PadampurTukuda,

P.O. - Nuapali in

the District of

Boudh. lt is stated

that the Unit was

granted the

Consent to

Establish (CTE) by

the State Pollution

Control Board,

Sambalpur on

27.01.2022, and

TPD, Broken Ricc 1.2 TPD, Rice Bran7.2O TpD and Cpp

(Husk fired) 0.75 TPD. (Annexuw3)

2. The consent to establish granted vide Regional Office,

State Pollution Control Board, Sambatpurvide letter no.2S2

dtd. 17.01.20221or the production of

SI

No

Itern Present

capacity

Additional

Capacity

Total

Configuration

after

expansion

1 Boiled Rice 81.60 TPD 462.4

TPD

544 TPD

2 Broken

Rice

1.2 TPD 14.8 TPD 16 TPD

3 Rice Bran 7.zTPD 40.8 TPD 48 TPD

3 CPP (Husk

Fired)

0.75 MW 0.75 MW

The above unit has applied consent to establish along with

a consent fee of Rs. 6000/- vide online receipt no. UIUO27

d1.14.01.2O22 and levy on pollution charges (as the unit

already made expansion during the day of inspection) of Rs

30,000.00 vide online receipt no. 273371372 dt.

17 .Ol .2022. (An nexul4)

The unit was already made expansion during the day of

inspection i.e. on dtd 17.01.2022. Therefore, consent to

establish was granted after the deposit of levy on pollution

charges.

3
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Consent to Operate

(CTO) was granted

on 28.01.2022. lt is

further stated that in

the Consent to

Establish, Condition

No. 2 specifically

mentions that the

Unit shall provide

the land conversion

documents for

industrial use when

applying for the

Consent to Operate

to the State

Pollution Control

Board but the

Consent to Operate

has been granted to

the Respondent No.

6 Unit on the very

next day of the

issuance of the

Consent to

Establish without

3.The unit again appl ied consent to establish vide online id

No.3985800 dtd 25.01 .2022 for production capacities:

Boiled Rice: 21 (twenty-one) MT Per hour, Broken Rice: 0.3

MT Per hour, Rice Bran: 1.2 MT per hour and Cpp (Husk

fired) 0.75 MW (Total Configuration after expansion), After

receipt the CTE application Regional Officer, SpC Board,

Sambalpur requested to Civil Service Offlcer, Boudh vide

letter no. 252 dld 21.01.2022 for miiling capacity of M/s

Navkiran Enteprises, Boudh and CSO replied vide their

Letter no. 251 dtd 24.01.2022 of office of the Collector and

District Magistrate, Boudh, Civilsupplies Section the milling

capacig of the above Rice Mill is 2'l MT Boiled Rice per

hour. (Annexure-5). After receipt of the production

certificate from the Civil Supply Office, Boudh, Regional

Officer (RO), Sambalpur granted consent to establish vide

RO, Sambalpur letter no- 443 dtd 27 .01.2022 for production

capacities: Boiled Rice: 21 (twenty-one) MT per hour,

Broken Rice: 0.3 MT Per hour, Rice Bran:1.2 MT per hour

and CPP (Husk fired) 0.75 MW (l-otat Configuration after

expansion) which superseded the earlier CTE). (Annexure

6)

4.The unit was granted consent to operate vide RO,

Sambalpur lefter no. 4195 dtd 15.12.2021 up to 31.03.2026

for Production of Boiled Rice: 81.60 TPD, Broken Rice 1.2

TPD, Rice Bran:7.2O TPD and CPP (Husk fired): 0.75 MW.

(Annexure-T)

4
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Mouza Khata

No.

Plot

No. Ac

Area in Kissam RT

k.1.720 G.B

2 4c.3.970 G.B

4 4c.0.090 G.B

5 Ac.0.340 G.B

the land conversion

documents

Padmapur

(Tukuda)

16/6

7 4c.0.880 G.B

Navakiran

Enterprises PW.

Ltd. through

Director NiraJ

Kumar Kansal

9O-Ram

AbatarAgrawala

Caste-

MaruadiBasastan-

Baragarh

r getting the CTE expansion vide RO, Sambalpur5.Afte

lefter no. 443 dtd 27.01.2022, RO, Sambatpur granted

oonsent to operate upto 31.03.2026 vide tetter no. M7 dtd

28.01 .2022. (An n ex u re8) for prod uction capacities: Boiled

Rice: 21 (twenty-one) MT Per hour, Broken Rice: 0.3 MT

Per hour, Rice Bran: 1.2MT Per hour, and Cpp (Husk fired)

0.75 MW based on the lnspection Report dtd.2O_O1.2022.

(Annexure.9).

The unit has not submitted land conversion documents

when applied CTO to the Board.

The detailed land schedule of M/s. Navakiran Enterprises,

a Rice mill, at-Padampur, Vill-Takuda,Po-Nuapali, Dist-

Boudh as follows.

Land Schedule-A

5
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Total

Plot =

5 Total

Are-

7.00

Mouza Khata

No.

PlotNo. Arca inAc KiMn

1U 0.13k.
dec-

Ghar$ari

185 0.50Ac.

dec.

Ghar&ri

186

dec.

Ac 0.35 Gharabari

'188 0.12Ac.

dec.

Ghar$ari

't89 0.61Ac.

dec.

Ghar&ari

191 M.0.12

dec.

Ghar$ari

192 0.57Ac.

dec.

Gharabad

193 Ac.0.36

dec.

Gharabari

199 Ac.0.1.62

dec.

Ghaabari

101t938 4c.4.35

dec.

Gharabari

123 Ac.0.53

dec.

Ghtreri

Bijapdar 2il38

129 Ac.0.74 dec Ghsabari

TotalAreAc-10.00 dec

Land Schedule€

6
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ln add ition to this it is observed that there is a land

conversion case (OLR 8(a)Case No.243t2O21) for the

change of Kissam Atta lo Gharabari, Land schedule-A in

the year 2021 where the existing Rice mill is established.

During inspection, it isfound thatthere is a gochar plot no.3,

an area Ac.0.29 dec. which is surrounded by the plot No.

1,2,4,5 and encroached by Navakiran Rice Mill.

ln view of the above, the Revenue lnspector (Rl), Dahya is

instructed to submit 'G' form with against to the land

encroached by the above said Rice Miil. Again it is observed

that the overflow of water (disposal pond) may be disposed

to the plot 655 (Kissam- Nala) pertaining to Khata No.129

(A A A) which is connected to the Bandhamunda Nalla of

Mouza Sanadunguripali.

ln addition to that the R.l. Dahya is directed to collect the

Royal$ from the M/S Navakiran Enterprises pvt .Ltd.

against the pond formation at Ptot No.192,193,199,

(Kissam-G.B.) measuring an Area Ac.2.55 pertaining to

Khatra No.24l38 of Mouza -Bijapadar (excavation of earthen

material).

1.R.1. Report (Annexurc-l 0).

2.Sketch Map (Annexurel 1 ).

3.ROR Copy (Annexurel 2).

4.OLR 8 (a) Case No.4312021(Annexurc-13).

2 It is stated that the

Consent to Operate

as been granted Consent to Operate which has

mentioned the husk ash generated is 6 TPD which shall be

The unit h

7
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mentions that the

husk ash will be

generated at the

rate of 6 tons per

day which is to be

preserved inside

the plant and

wastewater will not

be discharged

outside but it is

alleged that the

Consent to Operate

(CTO) does not

have any

assessment of the

quantity of

wastewater

generated and to be

treated, it is also

alleged that the

Column for Waste

Water quantity has

been left vacant

and it is alleged that

the Consent to

Operate has been

disposed of inside factory premises. On the day of

inspection, it was found that the unit had disposed of a huge

amount of husk ash outside the premises around 150 m

away from the boundary of the unit without any soil

covering.

The wastewater generated from the unit has been

mentioned in the lnspection report dtd. 20.0.t.2022 based

on whicfr the Consent to Operate was issued to the unit.

ici lii li; i;L
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issued in a purely

mechanical

manner.

3 It is further stated

that on 18.01.2022,

the District

Manager, Odisha

State Civil Supply

Corporation Ltd.,

Boudh has signed

Agreement with the

miller, Respondent

No. 6 to participate

in the procurement,

i.e. to lift the paddy

from the purchase

centre of the Civil

Supply Corporation

and for delivery of

resultant CMR

(Custom Milled

Rice) at the Food

Corporation of lndia

godowns as per the

food procurement

policy of the

The Civil Supplies Officer, Boudh vide Letter No.251 dtd

24.01.2022 intimated that the designated team has

determined the milling capacity at the said Rice Mill is 21

MT boiled rice per hour. The office of the Collector & District

Magistrate, Boudh, Civil Supplies Section issued 'Show

Cause Notice" to the Proprietor, M/s Nav Kiran Enterprises

Pvt. Ltd. Vide Letter No.139 dtd.10.01.2025 (Annexure -
14) on the irregularities and directed to comply on the

violating condition as mentioned above U/S 33A of "The

Water (Prevention & Control of Pollution) Act, 1974 and

amended thereafter to the concerned authority and till

submission of a clearance report of the authority to make

the industry functional, the unit is liable to disengage from

the Paddy Procurement operation for the KMS 2024-25.

9
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Government of

Odisha. The

Agreement

mentions that the

capacity of the unit

to proess Boiled

Rice is 168 tons per

8 hours. lt is stated

that the Corporation

should stop

procuring rice from

the Respondent No.

6 Unit since it is

causing pollution

and is operating in

violation of the

Consent to Operate

Conditions.

4 It is also alleged

that the boiled rice

production capacity

of Respondent No.

6 is around 21 MT

per hour in two

shifts of 8 hours

each which means

as been granted Consent to Operate vide letter

no.47 dtd. 28.01.2022 from Regional ffice, Sambalpur

for Boiled Rice - 21 MT per hour. The rice mill unit is a batch

prooess unit wherein the procured paddy during the year is

processed in batches as per the delivery requirement of

Govt. of Odisha. Hourever, the Effluent Treatment plant

(ETP) shall be designed for futt capacity. The miiling

capacity of the unit is 21 MT per hour. Considering 02 nos

The unit h

tc Magistrat
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that the per day

capacity of the plant

will be 336 MT and

the water

requirement for

parboiling of paddy

will be 544 cubic

meters per day

considering that the

wastewater

generation of the

Unit is 1.3 cubic

meters per ton. lt is

alleged that the Unit

is extracting ground

water at 9.9 cubic

meters per day for

which no

permission is

required and, in that

regard, it has

obtained a

certificate from the

Central Ground

Water Authority on

13.08.2024. The

shifts of 8 hours each , the paddy processed is 336 MT, and

in general, 1.5 Litres of water is required to process 1 Kg of

Paddy. Therefore, 504 Kilo Litres of water is required to

prooess 336 MT of paddy. Around 80% of this soaked water

will be converted to wastewater considering evaporation

and other losses, the wastewater generation capacity will be

403.2 Kilo Litres, the unit has installed an ETp of the name

plate capacity of 500 Kilo Litres per day with the foilowing

civilunits:

1, Equalization/Collection tank - 4.4m x4.4m x 3.9m =

75.5 m3

2. Pnmary Clarifier - 4m x 3m x 3.9m = 46.8 m3

3. Aeration tank - 9.45m x 9.4m x 3.9m = 346.4 m3

4. Secondary Clarifier (Circular) - 4.8m (Dia) x 3m =

217 m3

5. Lagoon - Ac 0.50 Dec

From the above figures, it can be known that the holding

capacity of the collection tank is around 4.S hrs which shall

be equalto more than 8 hours (i.e. one shift)

;liorlist'cr
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allegation is that the

figure is misleading

and false

considering that the

per day

requirement of

water of the plant is

more than U4

cubic meters.

5 It is further alleged

that there are 2

Bore wells in the

premises and

ground water is

being extracted

without any

permission from the

Central Ground

Water Authority.

Allegation further is

that the waste water

is being discharged

to the outside into

the

BandhamundaNalla

which finally joins

ran Enterprises Private Limited. Padampur

Tukuda, Nuapali, Manamunda, Boudh has got the NOC

from CGWA for withdrawal of 9.9 cum/day of groundwater.

As per the Consolidated Guidelines of MoJS dated

24.09.2020 (www.cgwa-noc.gov.in) published in the

Gazette of lndia vide Notification number S.O. 3289 (E) or

its Amendment Notification dated 29.03.2029 published in

the Gazette of lndia vide Notffication number S.O. 1509 (E),

Micro and Small Enterprises drawing ground water less than

10 cum/day are exempted from seeking No Objection

Certificate (NOC).The NOC that the unit has got was auto-

generated. The NOC is valid subject to the following

compliance conditions.

(a) The firm shall install water flow meter on ouflet points.

(b) The firm shall maintain the logbook for withdrawal of

ground water.

M/s Navki

72
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with Mahanadi river

at Nuapali about 2

km from the plant

site.

The joint lnspection was canied out at the plant premise as

well as in the surrounding area. lt was found during the

inspection that the PP has installed the digital flow meter

and also maintaining the logbook and the withdrawal is

found to be within the prescribed limit in the NOC.

It has also been told to the Joint lnspection Commiftee

members by the representative of the unit that the water

requirement for the plant is met ftom 3 ponds (.1 inside and

2 outside the plant premise) whose photographs are

attached below

E+:-..
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Upon lnspection it was found that the Rice mill has drilled 7

Bore Wells in its premise out of which 2 BW's are fitted with

Hand pump, 1 with Digital Flow meter and rest 4 are without

any fittings (owing to negligible discharge). As per the

Director of the rice mill the Bore well which is fitted with Flow

meter is used exclusively for drinking and domestic

purposes for the staff and employees (approximately 50 in

number) residing in the plant premise which is fitted with a

Digital Flow meter. However, upon inspection it was found

that the unit has 7 Bore Wells in its premise out of which 2

Bore wells are fitted with the Hand pump, 1 with a Digital

Flow meter and rest 4 are without any fittings (owing to

negligible discharge). The owner of the unit was asked to

install flow meter and also to maintain the Logbook in the

remaining 4 Bore wells.

On the day of inspection, the ETP was also visited and it

was observed that the ETP was in operation. On enquiry

with the representative of the unit, he stated that the treated

wastewater from ETP is kept in a lagoon which is being

t &f o.qistlctc
I .'l r i

,4&ll, Distrrc
rl,- !
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r irrigation and other purposes. lt was

observed that the lagoon was almost empty and there was

a hole in the adjoining boundary of the premises where

there is every chance of this treated waste water going

outside the premises which ultimately goes to

Bandhamunda Nalla which finally joins with Mahanadi River

at Nuapali. The waste water generated from the unit was

also discharged to outside premises which was observed

through an inspection of Board Officiat on dt 28.08.2024.

(Annexu re-75) and dt 07 .12.2024. (Annexu re-l 6)

further used fo

Some Photooraohs taken durino the visit to the Rice mill unit

Visit of committee members at Rice mill
unit

View of ETP of the Rice mill unit

f,lagistrotc
dhAdl, District

15
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View of ETP of the Rice mifl unit View of the hgoon to store the treated
urastewater from ETP

Husk ash being disposed of outside
premises on own land of the Rice mill

unit without soil coverin

Pond wtth rainwater being used in the
process at a distance of 300 m from the

Rice millunit

Bore well fitted with Digital Flow meter Bore wellfitted with Digital Flowmeter

4/
st}'lc tfilagistrateA*tl.
B;;udh
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1. lncrease the holding capacity of the equalization/collection tank of the ETp to
hold an adequate amount of wastewater generated from the unit.

2. The unit shall make arrangements across the boundary near ETp such that no

wastewater shall be discharged outside the premises.

3. The unit shall produce land conversion documents of the land being used for
industrial purposes.

4. The unit shalldispose of its solid waste in earmarked areas inskJe the premises

as per consent conditions.

5. The unit shall install a sewage Treatment plant (srp) of adequate capacity for
the treatment of domestic wastewater generated inside the premises.

6. The unit shall install a flow meter in all bore wells and also maintain the Logbook

immediately.

7. The unit shall install a separate energy meter in the ETp and the reading of the

energy meter will be submitted to the Board every month without fail

8. The unit shall utilize the entire treated wastewater for plantation inside the

factory premises, The minimum land requirement will be 1 acre per TpH of
paddy processing. Under no circumstances, wastewater shall be discharged to

outside of unit. lf required, the unit shall acquire additional land for plantation

and utilization of entire waste water.

9. A green belt shall be provided at least 33% of the total area of the land acquired

by the unit. The record of the trees planted and survived shall be furnished to

the Board and to the DFO concerned.

10.The performance evaluation of the Effluent Treatment Plant shall be conducted

by reputed institutes like ||T/CSIR and the annual report shall be submitted to

the Board by end of the June for the previous financial year.

6z
Regional Officer,

SPC Board, Sambalpur
RcglonrlOftlccr

stat Poltution coaDol Board
Rcgional Ofi cc, Srobatpur

Scientist - D,
CGWA, Bhubaneswar

(",g-r,. r-)-
< orv{ A _/ B\-\ ^^4 <\-ra \.

Boudh
A&1, D i strict M ag i stote

Boudh

Addr gistrate,
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ANNEXURE 2

E ma i I : ros pc b. or,. 
" 

n, r@11 o1f::,1t?;
Website: www.ospcboard.org

OFFICE OF THE REGIONAL OFFICE, BALANGIR
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

Koshal Chowk. Palace Lane,Balangir -767001

'By Speed PosUE-Mail"

No.... . a l) .../ln-coN(opE)1s3tzo21-22 Date.Cf .O.):ilC)F

DIRECTION OF CLOSURE U/S 33A OF THE WATER (PREVENTION & CONTROL OF
POLLUTTON)ACT, 1974 AND AMENDED THEREAFTER

WHEREAS, you are operating a rice mill, At: Padampur,Tukuda,pO. Nuapali Dist:
Boudh in the name and style of M/s. Navkiran Enterprises with valid consent to operate
granted up to 31.03.2026 for production of Boiled Rice: 21 MT per hour, Broken Rice:0.3 MT
per hour, Rice Bran: 1.2 N4T per hour and CPP(Husk Fired): 0.75 MW subject to strict
compliance of consent conditions,

And whereas, the Hon'ble Supreme Court of lndia vide their order dld 22.02.2017
passed in WP(C) No. 37512012, in the matter of Paryavaran Surakha Sammiti and others
vrs. Union of lndia and Others, directed that the industry requiring "Consent to Operate" can
be permitted to run, only if its primary effluent treatment plant is fully operational and further
directed the State Pollution Control Boards (SPCBs) to issue notices to all industrial units,
which require "Consent to operate" by way of a common advertisement, requiring them to
make their primary effluent treatment plants fully operational within 3 months,

And whereas, in terms of the aforesaid direction, the Board had issued notice in the
local dailies English "The New lndian Express" published on 23.03.2017 and The Times of
lndla published on 31.03.2017 & Odiadailies 'The Samaj" published on 23.03.2017 and "The

Dharitri" published on 31.03.2017 drawing the attention of the industrial units located in the
State of Odisha requiring consent to operate under provision of Water (PCP) Act, '1974 with a
direction to make their primary effluent treatment plants fully operationalwithin 21.05.2017. lt
was also indicated in the said notice that the Board will issue direction for disconnection of
electricity against the defaulting industry and restrain them from further industrial activities if
the primary effluent treatment plants are not fully operational within the stipulated period in

terms of order of Hon'ble Apex Court.
AND WHEREAS, on verification of your industry by the officials of Regional Office,

Balangir and Sambalpur on dt.07.12.2024 it was observed that your effluent treatment plant
(ETP) was not fully functional, which violates the order of Hon'ble Supreme Court of lndia
(Copy of the inspection and analysis report are enclosed);

AND WHEREAS, Ash generated from the boiler section is thrown here and there
outside the factory premises. The said dumps are not reclaimed properly and soil covering is
not done as recommended, which results in airborne ash is local atmosphere

AND WHEREAS, the above noncompliance is a gross violation of the order of Hon'ble
Supreme Court of lndia and to the conditions of CTO order,

icthl69
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AND WHEREAS, you have not responded the Show Cause Notice issued by this

office vide letter no.3104 dtd. 20.09.2024. (Copy enclosed)

NOW THEREFORE. by virtue of the power conferred under Section 33A of Water

(pCp) Act 1g74 as amended thereafter and in terms of order dt. 22 02.2017 of Hon'ble

Supreme Court of lndia, the competent authority in the State Pollution Control Board, Odisha

after careful consideration of the situation and all other relevant records available in the office

hereby restrains you from any further industrial activities notwithstanding the validity period of

consent to operate of the whole planU part of the unit forthwith till completion of rectification

of ETP system to meet the standard prescribed by the Board. You are also directed to

intimate the date of stoppage of operation of the plant forthwith by email/ Speed Post, failing

which it will be presumed that you have violated this direction and appropriate legal action

shall be initiated against you and your industry without giving further notice.

By order of.the Board,

Encl: As above

REGIONAL OFFI ER

To
Sri Niraj Kumar Kansal, Director
Mls. Navkiran Enterprises Pvt. Ltd.
At: Padampur,Tukuda,P.O. : Nuapali
Dist.: Boudh

lvlemo No /Dt. 0q .o\. ao)5- / speed PosUEmail
Copy forwarded to the Collector & District ltlagistrate, Boudh for kind information and

necessary action. He is requested under section 33(A) of Water (Prevention & Control of
Pollution) Acl 1974 to e.nsure closure of operation of the plant forthwith. This direction is

issued in terms of order of Hon'ble Apex Court referred above.

REGIONAL OFFIC R

Memo No / Dt 0q - 0 l. AOArySpeed PosUEmail

Copy forwarded to the Superintendent of Police, Boudh for kind information and

necessary action. He is directed under section 33(A) of Water (Prevention & Control of
Pollution) Act 1974 to implement the closure direction forthwith. This direction is issued in

terms of order of Hon'ble Apex Court referred above (,

2 | i'.r .' ,,
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MemoNo. }.lA iDt .0 Speed PosUEmail
Copy forwarded to CEO, TPSODL, Berhampur/ Executive Engineer, Electrical

Division, TPSODL, Boudh for information. He/She is directed under section 33(A) of Water
(Prevention & Control of Pollution) Act 1974 ts disconnect supply of etectricity to the industry
immediately. This direction is issued in terms of order of Hon'ble Apex Court refened above.

REGIONAL OFFICER

[vlemo No. e \ 6- /Dt oq, 01.10eE l Speed Post/Email
Copy forwarded to the Member Secretary, State Pollution Control Board, fu118,

Nilakantha Nagar, Unit-Vlll, Paribesh Bhawan, Bhubaneswar-12 /Sr. Law Officer, SPC

Board, Odisha, Bhubaneswar for kind information

REGIONAL OFFIC

3lPage
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lnsoection Report on allesed comolain aoainst Navkiran Enterorises Pvt.

Ltd., At: Padam nur. Tukuda .PO: Nuanalli . Dist: B udh

A complaint petition was received from Head Office, State Pollution Control

Board, Bhubaneswar vide letter no. 17440 dtd.30.10.2024 regarding alleged disposal

of untreated effluent by M/s. Navkiran Enterprises Pvl. Ltd . At: Padampr-rr, Tukuda,

PO: Nuapalli, Dist: Boudh as per the grievance petition filed by Sri Kishore Kumar

Meher, At: Khairmal, PO: Raxa, Dist: Boudh.

ln this connection, a joint field visit was conducted on d1.07.12'2024 consisting

of the following officials of the Regional Office, SPCB, Sambalpur, and Regional

Off,ce, SPCB, Balangir to address the grievance petition.

1. Sri Manoranjan Pradhan' Asst. Env. Scientist, Ro, SPCB' Sambalpur,

2.SriSwagatAnandPatel,Asst.Env.Scientist,RO'SPCB,Ealangir

sri Pratap ojha, the Manager. was present and accompanied during the day of

inspection.

The allegations in the grievance petition are as follows: -

1. The unit is iltegally extracting groundwater by installing a deep borewell

without obtaining permission from the central Groundwater Authority (CGWA).

2. Waste Water from the unit is being discharged outside into Bandhamunda

Nallaha and ultimately to the Mahanadi River'

3. The ash and solid waste generated from the unit are being dr-rmped outside

the unit Premises.

4. The unit has encroached on Gochar Land within its plant premises and land

krsarn has not been changed to industrial use'

Consent Status of the unit: -

z The unit is a parboiled rice mill and has obtained Consent to Operate from the

RO, SPCB, Smablapur vide letter no. 447 dtd. 28.01 .2022 tor the production

of Boiled Rice - 21 MT per hour, Broken Rice- 0.3 MT per hour, Rice Bran -
1.2MT per hour, cPP(Husk Fired) - 0.75MW The Consent to operate the unit

is valid uP to 31 .03.2026.

t The unit has been issued a Show Cause Notice by RO, SPCB, Balangir vide

letter no. 3104 dtd. 20.A9.2024 for non-compliance of Consent to Operate

Page 1 of 4
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conditions and non-functional ETP. The unit has not yet submitted any reply to

the Show Cause Notice issued.

The observations made during the day of inspection are as follows: -

1. The unit was in operation during the day of inspection. The Effluent Treatment

Plant was defunct during the day of inspection. Untreated wastewater was

directly discharged to outside the faciory premises by-passing the ETp. An
"' '" -='"tirl"uefii,3?inipki-wai 

Ionecieo ii<j;ii1iiJ'ffi;itffi#.GI'ioi;f4?i[$-""-*-'* "- "-

report is enclosed

2. The unit has provided a gravity dust setiling chamber followed by a cyclone

connected to the stack attached to the boiler as air pollution control devices.

3. The unit has not provided porthole and platform on the stack for stack

monitoring so, stack monitoring could not be done one the day of inspection

4. lt was observed that the unit has made a provision for a holding pond within

the plant premises for the storage of treated water after treated in ETp.

5. The ash generated from the husk-fired boiler was found to be dumped near

the chimney area in a haphazard manner. The unit has no designated ash

disposal area.

6. lt may be apprehended that, the unit may dispose of some husk ash outside

the plant premises as the existing disposal site inside the plant premises was

exhausted and the unit has no other ash disposal area

7. The housekeeping of the urrit was not satisfactory.

8. The unit has planted a few numbers of trees within the plant premises.

9. The workers of the rice mill reside close to the rice mill. The domestic

wastewater generated from their residences is being discharged to outside
premises of the rice mill without any treatment.

l0.Approximately 1.5 liters of water is required for the parboiling of 1 kilogram of
rice. This rice mili has a capaclty of 21 MT/hour capacity. This unit operates in

two shifts of 8 hours each (Total '16 hours). ln this scenario, the water

requirement of the unit per day during operation is (21000 x 16 x 1.5 =
5,04,000 liters). So the totai water requirement is 504000 litres or 504 cubic
Meters approximately

PL e2of4
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11.Further, the unit has set up a 10 TPH boilerand the boiler requires about 10

KLD of raw water as reporled by the unit representative.

12. lt was observed that the unit has dug 8 nos. of bore well and is dr,awing

ground water for industrial use and the unit representative was unable to show

the clearance of CGWA authoritY.

13.As per the unit representative. some Gochar land is kept inside the plant

premises while surrounding lands are acquired by the unit. However, it may be

verified by the revenue authoritY.

Photographs taken during inspection :

500 KLD Effluent Treatment Plant was not
in operation

Ogltu-

Domestic wastewater discharged

tar:iln

trt

ge3of4

Husk ash was disPosed of in a

haphazard manner near chimney area

Treated water holding pond inside the
plant premises

.D E
,t

r.i.t3

outside without anY treatment
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Beqpamondstion: As the unit hikd to compty with the scfrl issud eartier to the

unit and furlher violated the eonsent conditions ae obsorved abovo, a suitable,

direction may be issued to the rice millfor immediale complian@.

Asst. Env. Scientist
RO, SPCB, Sambalpur

Asgt, Envrronmental Scnntisr
Regiond 0ffice of State pollution

Conkol Board. Sarntalnur

c hlp.l Patll

Asst" Env. Scientist
RO, SPCB, Balangh

Asst, Env. Scientisr
S;ate Pollution Control Boaro

Regional Offi ce, Balangir

M

ict ttlttgid"tatt
- ;,,'l ilA Di_crr"
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Email :rospcb.sambalp
Tel :0663-2950151
ur@ospcboard.or.g

Website : www.osoc board.odisha v. tn

Date: 12.12.2024

ffi\z
oDtslra

[DEPART

OFFICE OF THE REGIONAL OFFICE, SAMBALPUR
STATE POLLUTION CONTROL BOARD, ODISHA
MENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GO'ERNMENT OF ODTSHA]

1 070,Hospital Road, Modipara, Sambalpur-76g002

Lab. Ref . N o. Ifi/WBLGR/96/1 Z/2024-Zs

ANALYSIS REPORT OF WASTE WATER SAMPLE

Name & Address of the
lndustry / Source

M/s. Navkiran Enterprises (P) ttd.,
At: Padampur, P.O: Nuapali,
Dist.: Boudh

Date of Sample Collection/ 07.12.2024

Submitted on

Sample Collected by/
Submitted by

st.
No j Location of sampling point pH

07 .12 2024

SriSwagat Anand Patel, AES,(RO,SPCB, Batangir) &
Sri Manoranjan Pradhan, AES,(RO,SPCB, Sambatpur)

ANALYSED BY:
A-sSi F-rrvl r4,;1;ne nf a I St€fl tist

lu.r,g','i:01 Cilic.: r,.r I Slatc po4ufron
L i:1i, (ri ;crf,.,. S;rrn15alouf.

DY. ENV, SCIENTIST

Deputy Environmental Scientist
Regional 0ffice of State Pollution

Control Board, SambalPur

TSS
(ms/l)

BOD
(mg/l)

Oiland
Grease
(mg/l)

1
Outlet of ETP discharged to holding

ond 5.8 126 160

Boa rd's Prescribed Standard 5.5-9.0 100.0 30.0 10.0

i$9lc
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Website: www.os pc board.orl

OFFICE OF THE REGIONAL OFFICE, EALANGIR

_9I4TE poLLUTtON CONTROT_ e'oAno, oDtsHATMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE GOVERNMENT OF ODISHA]Koshat Chowk, palace Lane. Balangir _767OO-

ODISH ffi\zz
[DEPAR

No.. . 3.10*. i ilt-coN(o pE)1s3/2021_22

"8y E-Mait/Speed post'

Date &Q.oq.ao).+/
SHOW CAUSE NO TICEU/S 25126 0 F WATE R (PCP }ACT. 1974&u/s.2 lOFAI R (PCPACT 1981 AS AMENDED THER EOF AND R ULES F RAMED TH EREUNDER

WHEREAS, you are operatrng a ,,ce mit unit in the name and styie of Mls. Navkiran
Enterprises pvt. Ltd., At: padampur, Tukuda, po: Nuapali in the district of Boudh forproduclion of Boired Rice. 21 r,/Tihr. Broken Rice. 0.3 r,,,rr/hr and Rice Bran 12 rr/T/hr &granted consent to operate (cro) up to 31 03 2026 vide Regional office. spcB sambalprir
letrer no 477 dtd.28.o1 2022 sublecr to srrct cornpriance of consent conditrons

AND wHEREAS, as Per the directron of Hon ble Suprems cor.rrr cf lndra.
dld'22022017 passed in wP(c) No.37s12012. in the matter of paryavaran surakha
sammiti and others vrs. Union of lndia and others you are required to operate your rndustrywith a fully operatjonal primary effluent treatment plant (ETp) Such mandale of a fullyoperationar ETp has been intimated to you earrrer vide the cro order granted and through apublic notice published in tocal dailies.

AND WHEREAS, your unit was rnspected on dtd 28.0g.2 024 by Board officiars. ,refollowing non-compliance of cro conditions was observed (copy of the inspection andanalysis report are enclcsed) -

1 The unit has installed an Effluent Treatment ptant (ETp) of 500 KLD but the ETpwas found to be in defunct conditior. untreated wastewater was direcry
discharged to hording pond bypassrng the ETp An effruent sampre was corected
frorn the finar discharge point and anarysis report rs encrosed rt is reveared frorr
the analysrs report that the BoD TSS and orr & Grease revers exceeds theprescribed standards of the Board

AND WHEREAS, the above non-compliarrce is a gross vrolation of the orrter ofHon'ble supreme court of rndia and the conditrons of the consent to operate order

rl
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Now,thereforg,youaredirectedtoshowcau$ewithinlSdaysfrorntheisgueofthis

notice as to why ths consent to operate crder shall not be revoked and direction of closure

shalt not be issued to your plent for such violations. l{ no reply is received within 15 (fiftaen)

days fror.r th€ date o, issue of this notice or the reply is found ts be unsatisfactory necessaly

l€Eal aclion as per law ehau be initiated against you wilhout further notice'

By order of the Board

v

Enel: lnspection & analYsis rePon

To

Boudh for kind information

Board, Bhubane$rar for kind infornatron

-i A,ff>r

Sri Niral Kumar Kaneal. Direclor
irfs. t{av*iran Etlleryrissr Fvt Ltd.'
nt f.U.*p*r, Tuk*de, PO: Huapali, Bist Eottdh

uemo No. 31tt( /DL a0'o1 a0a4 / Speed-FordEmail^. 
.

copy forwardeo to tne coilecror & District Ilagistrate, Boudh/ civil supply offieer

Regional Officer

Regional Offieai

Reglonal Officer

Memo No 31O6 lDt aO' 01 aoa+ / Email

Copyforwardedto_theCr.,i.tEn,Engineer/Sr'LawOfficer,statePollutionControl

xl

lill. llogtll'u*
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Tel :0663.2950151
Emal:Tff 

ffiil*l:1',"?[:xr,,:::.d;j:
OFFICE OF THE REGIONAL OFFICE, SAMBALPUR

_iI4IF PoLLUT|ON_CoNTROL eoeho, GD{6HATMENT OF FOREST, ENVIRONMENT& CrrPrNrEirAr'I-CE GOVERNMENT OF OOISHAIl070,HospitatRoad.Modipara,SamOatpur-768002 -' vy'v"nr
IOEFAR

La0. Ref. No. tWlBLGR/6CtOAtA0Z4.ts

LY T F

Nanre & Addr$s df the
induslry , Source

Mls. Naykiran Enterprises (p) Ltd.,
At: Padampur, Tukuda, pO: Nuapali,
Dist.: Boudh

Er (klrs.) Babita Singh, RO, SpCg, Balangir

T WATER SA

Date:-02.09.2024

E

Oate of Sample Coltectiont 28.08.2024

Submitted on 28.A8.2024

Sampte.Ccilected byl
Submr11s6 gy

. 8t.
,No i Losation of sarnpling point pH

'-1

TSS
(mg/l)

r Oil and
I Grease

BOD

1

(mg/l)

Ouilet of ETp 65 132 12A
Board's Prescrioed $tsrdard 5.5-9.0 100.0 30.0

B
T

10

ANALYSED BY:
{r}' l-r,,rt .rri- r'r. S, r.'rit;St
f :;'., . .l' r - )r,,- /:-r! Ll'r.

iQ.rirot &r,oro 5;rnualcur.

DY. ENV. SCIENTIST
Deputy Environmen ta I Sc ientj5t

Regionat Office of State pollution
Conlrol Board. Sambalpur

ct Magifiatc
Addl Boudh
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OFFICE OF THE REGIONAL O FFICER. BALANGIR
STATE POLLUTION CONTROL BOARD. ODISHA

lnspection Report

Name of the lndustry & Address1

a|dity of Consent to operate (CTO)

M/s. Navkiran Enterprises Pvt. Ltd.,
At: Padampur, Tukuda, PO: Nuapali,
DisL Boudh

Granted upto 31.03.2026 vide
Regional ffice, SPCB, Sarnbalpur
letter no. 447 dtd. 28.01.2022

Boiled Rice: 21 MTlhr, Broken Rice
0.3 MT/hr and Rice Bran: 1.2 MT/hr

ETP Defunct
inspeciion.

during the day of

Untreated effluent discharged to land
bypassing ETP

Not complying standards

2. Date ol inspectron 28.08.2024

3 Nanre of the inspecting Officer and Er. (Mrs) Babita Singh, RO
Des!g 11 atlon

4. Operatronal Stalus of Process Plant Operational

5V

6. I Prodtrction capacity as per CTO

B, ' Whether ETP is fully functional or not Not functional

9. L,ocatron of sampling and final
discharge point

7. Detail of ETP installed (Process Unit
Wise)

10 Frndrngs of analysis repod w.r.t
r discharge standard prescribed in CTO

11, Sper:rfic rnformation and remarks if any The unil may be given a
direction for the above
compliances.

Regional
S.P.C. Board, Batangir

suitable
non-

Encl: Analysis Report

r

ogi$rol0
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Tel :0663'2950151

E m a i r : ros p c b 

"Tjl*i' 
ffi.::[:H:li fll

oFFlcE oF rHE REGIoNAL 9Fll9E: 
SAMBALPUR

srAT E p o LLurTot ruoNin-o:^PooRD' oDlsHA

TDE'ARTMEN, o, 
'o*J" 

* 
'i'*o**t*]:93"**MENr 

oF oolsHAl

' l ozo.uospitlinJ'i"r'rooiput"' sambalpur-768002

?**, " 3r-

ttulagi*rote

Annexure-3

g olE H,!

ffi\Z

ln consideration of the on line aPPlication

iran Enterprises PvL Ltd' the State

obtainlng Consent to Establish for M/s' Navk

onsent to establish under Section 25 of

Pollution control Board is pleased to convey its C

74 andsection 21 of Air (Prevention &

Water (P revention & Control of Pollution) Act' 19

Controlof Pollution) Act, 1981 for following plant facilities and production capacities

-1.2 TPD, Rice Bran-7'20 TPD &

iled Rice-81.60 TPD' Broken Rice

No.....111g....../ lll coN(Noc)1 75t2020-21
Date:llo3:29:+/

OFFlcEMEMORAND UM
505849dtd.08.03'2021 for

ld No.: .3

Bo

manufacturing Proce ss as mentroned in the consent aPP cation form & for a

CPP(Husk Fired)- 0'7s MW

At. PadamPur Tukuda' P.O. Nuapalli (ln Plot nos and Khata nos' mentioned as

per aPPlication form) in the district of Boudh with the foltowing conditions

GENERAL CON DITIONS:
blish is valid for the quantitY of Product' as mentioned above

ti
1 This consent to esta

errod of five Years from the date of issue of this letter, Provided that

ommencement of P roduction of the ProP osed Project has not taken place in the
p

C

z ;:::Ttr"nent fails to start op:l1lon of the proie"t' PYI 
substantial phvsical

progress nr. o"* .ade then , ,un"l*rior'tn-iJ.o'nt"nt shall be sought by the

ProPonent ct and no significant3 
[.'i,:":ff,;l?::J15 i]ir:fli":"'H'T:;l':! 

i"',jli:lfo''"'r' ";-isen'l'lo

establishafterexpiryof05yearstrom-tn!o'aieofissueofthisorder.

4.Adequateeffluenttreatmentfacilitiesaretobeprovidedsuchthatthequantityof
sewage ,no trro" ;iiJ;;i'satisRes tn!'.tanoaris as prescribed under E P' Rule'

1986 or as prescribed by the c"";:ff",i;t';;;"'"tt"l Board and / or state

pollution control Board or othenrvise .lprrrt"o in the special conditions'

5. All emission from the industry as.well as the ambientair quality and noise are to

conform to the standards as faiO Oo*i"rnO-"t i'p' n'f" ig86' Central Pollution

control Board t btrtu pollution c;;i;J'e""J or otherwise stiputated in the

sPecial conditions'

tcA
Boudh
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6 Adequate method of
environmental pollution

premrses and ot

P"xrto.l7
disposal of solid waste is to be adopted to ay;d

7

itiil":lt! J';ffi" ill I"'", i[,T:,I'fi :. :r 
E n v i ro n m e n t p ro te ct i o n Act, 1 e I 6

:,y.h as the Hazardous G.t."'i,f,f.'e 
amendments made from time-j" ffi;

;Tq[:[r:,i"T;er!l::*:i,:r:Hili:{il,"*,ff ifl ls}};Fi;J,"'*
:lt-:,-11 ,complv to the pr.ori.[n' ;;";11,^",?J 

made there rnd"r. rn" iffi,.1, i.applicable. .- r'vv'!o'|u' ur 
'uDrrc Liability lnsurance Act, 1gg1, tf

ffiipi:tii:: Tfl'J:;fli:i"Jr.fi?::?,1o operate under section 2st26 or

::l[t ;:,1; il:?"1._1 
r9s'r".no"'i,'iin)Act' 1e74 and ni,. rpi.,".;;, ;#

this Board ,ommerciar o.rr.i"rrrX:ii1.,,1"i:":Jlrut*;:iU#

B

Ii il:i::?l:i?ff':?i,:h s sranted subiect to orher statut
of lndia. _:her department of 

,Gor"rnrunt 
of Or

ory_clearance as may
tssa and GovernmentSPE-CIAL CONDITIONS:

A. GENERAL:

1 | ,q1een belt shall be provided athabitation area

:l;1",i,{,r,";";?!,i,i.fl,":[x{,[ffi l}:di;i#"i,i[,;L1iji^f "ffi
2. Land conversion document for indusalong with consent to operate.rr,,.;X,i[iil shall be submitted to the Board
3. The unit shall abide by all the provisions of E.p. Act, 1gg6there under -t 'tt t"\- vrvvrrirons ot E.P. Act, 1gg6 and the rures framed
4. l'f any information furnished by thesuppressed anJ oetected on later s.applicant 

is found to be incorrect orrevoked incrudinq rnitratron"oi;#;;,,#ilr}"Jil'::r 
J: 

estabrish'nrii o.provisions or Air"(prevention ffi t;1::,':?X::lplas deemed rit as per thethereof and rulesriameo thereunder 
trot of poltution) Act, 19g1 ,rlr[Jro"i

o

5. Rain water harvesting practice shall be followed b utilizing the rain wate
collected from th

Delhiand details

her large structur
e roof of the buil

of which
es as
dings for recharging

er the concept a
rs available in th

of ground water with
nd practices pres
e web-site

cribed

v r

by CPCB, New

6. The civil construction shall be done with the fly ash bricks. ln case the fly ash
bricks are not available locally, then the civil construction maybedone with other
bricks with prior rntimation to the concerned

sts|e
Page 2 of 4

p tn the

til
Regional office of SpC Board. A
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quarterly statement indicating the use of fly ash brrcks during civil construction
shall be submitted to the Board for record.

7. The industry shall submit the progress of construction work in every 6 (six)

months of time and expected date of completion at least one month in advance.

B. WATER POLLUTION
1. Domestic effluent shall be treated and disposed off in septic tank followed by

soak pit to be constructed as per BIS specification. Under no circumstances, any

waste water shall be dlscharged to outside the plant premises.

2. The effluent generated from the parboiling section, washings etc. shall be

adequately treated in the Effluent Treatment plant consisting of bar screen

chamber, oil & grease removal unit, collection cum equalization tank, UASB

reactor, aeration tank secondary clarifier, filter feed tank, sludge drying bed and

dual media filter as per guidelines prescribed by CPCB in COINDS, June 1997 to

meet the prescribed standard of the Board for discharge to inland surface water.

pH-5.5 - 8.5, SS - 100 mg/|, BOD - 30 mg/l and oil & grease - 10 mg/|. The

industry shall acquire more land adjacent to factory premises for utilization of

treated effluent for plantation inside the factory premises. Under no

circumstances, wastewater shall be discharged to outside of unit.

3. A holding pool of 15 days retention period shall be provided inside the premises

to store the treated effluent which remains unutilized for irrigation, particularly

during monsoon.

4. The industry is to approve the drawing and design of the Effluent Treatment Plant

(ETP) adopted for treatment parboiling effluent before its installation.

5. The treated effluent shall be utilized for irrigation purpose. The parboiled rice mill

shall provide land to the tune of 1 Acres for per ton of paddy processed per hour

for irrigation purpose of treated effluent.

C. AIR POLLUTION:
1. The industry shall install cyclone/multi cyclone as air pollution control device to

control particulate matter emission in the flue gases emitted through the stack

attached to the boiler well before operation of the plant so that particulate matter

emission from the stack shall not exceed 800 mg/Nm3.

2. Portholes and suitable platforms shall be provided in the stack for facilitating
stack gas analysis.

3. The stack height of chimney attached to the boiler shall be raised and should not
be less than 30 meters.

4. Ambient Air Quality shall be maintained inside the factory premises so as to
conform the National Ambient Air Quality Standard prescribed under E (P) Rule,
1986 as prescribed by the MOEF, Govt. of lndia vide notification No. G.S.R. 826
(E) dt.16.11.2009 as amended thereof from due to time.

Page 3 of4

a r{l! i'ri y',! ii lt r.-,itt.it !. ,
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To

5. The industry shall maintain the ambient noise standard as prescribed in the
Noise Pollution (Regulation and control) Rules, 2000 as amended thereof.

6. The unit shall provide adequate stack height to the DG set as per following
formula

H=h+0.2JKVAwhere
h = Height of the building where it is installed in meter.
KVA = Capacity of the D.G.Set
H = Height of the stack in meter above ground level.

7. The unit shall provide acoustic enclosure in the DG set to control noise level as
per E(P) Rule, 1986.

D. SOLID & HAZARDOUS WASTE;
1 . Husk ash generated from the boiler shall be kept in the low lying area inside the

factory premises preferably covered with earth to prevent it from being wind
borne.

Sri Niraj Kumar Kansal, Director
M/s. Navkiran Enterprises pvt. Ltd.
At: Padampur Tukuda, P.O: Nuapalti, Dist. Boudh

REGION L OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALPUR

Regional Offiee r
Memo po......11L9......./Dt.. l.+...e.?:.7,*.Zt...t $lpte Pollution ConrroiBoaro

Copy fonrvarded to the: F$@Slgfice , gautdpur

i) Collector & District Magistrate, Boudh.
ii) D.F.O., Territorial, Boudh.
iii) Chief Env. Engineer , S.p.C. Board, Odisha, Bhubaneswar.iv) Asst. Director of Factories & Boiler, Balangir.v) G.M., DtC, Boudh.
vi) Guard file, Regional Office, Sambalpur

(dw
REGION>trOFFICER

STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALPUR
RiittimalOffirar

State Pollutisn Control 8a.,.,
Feg iongtsff ioe, Semburp,.,

P

,D ictlf;8dsr*'
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ocer-nh'!a Annexure-4r o i- 
i;t-ossl-xzzlor

Email : rospcb'sambalpur@ospcboard'org
Website : www'osPcboard 'org

_d6r= HA-

ffi\72

oFFICE OF THE REGIONAL OFFIcE' SAMBALPU1 
- --

STATE POLLUiI'OTI COruTROL BOARD' ODISHA

IDEPARTMENT OT TONEST & ENVIRONMENT' GOVERNMENT OF ODISHA]
r..r-'| ^" "-'lozo,Ho"pii'r no"o Modipara' Sambalpur-768002

No
')5>- ..../ lll coN(Noc)255t2021 -22 Date I]:A\,.2dln-

OFFICE M EMORANDUM

ln consideration of the online application ld No 3966139 dtd.14'01'2022 lor

obtaining Consent to Establish for M/s' Navkiran Enterprises

(Expansion), the State Pollution control Board is pleased to convey

establishunderSection25ofWater(Prevention&ControlofPollution)

section2lofAir(Prevention&ControlofPollution)Act,lgBlforfollowin

and production caPacities

Pvt Limited

its Consent to

Act, 1974 and

g plant facilities

SI

No

Item Present
caPacitY- 

at.oo rpo

Additional

-c-9Pe94Y-462.4TPD

Total Configuration
after ex anslon

544 TPD

1

--1

-- go'leO Rice
14.8 TPD 16 TPD

2 B roken Rice
40.B TPD 48 TPD

Rice Bran 0.75 MW
3 sk Fired 0J.5 MW

At: Padampur Tukuda, P.O: NuaPali (ln Plot nos. and Khata nos. mentionedas

12TPD
7 21PD

perapplicationform)inthedistrictofBoudhwiththefollowingconditions.

GENERAL CONDITIONS: .. t -
l.Thisconsenttoestablishisvalidforthequantityofproduct,asmentionedabove

manufacturing process as mentionuJ-in'the ionsent application form & for a

period of 1ve "ylri, tro, tn" iaL of- issue of this' letter, provided that

commencem*, f7 p.or;i;;.';iti"-p",.oporuJ project has not taken place in the

meantime.

lftheproponentfailstostartoperationoftheproject,butsubstantialphysical
progress has been ,J" tnun a renewal"ot'init tont*nt shall be sought by the

proponent.

lftheproponentfailstoinitiateconstructionoftheprojectandnosignificant
physical progress is made then, the piopon"nt has to., apply for consent to

estabtish after expiry oiOi V"rrc fiom the date of issue of this order.

Adequate effluent treatment facilities are to be provided such that the quantity of

sewage and trade etnuent satisfies tne stanJards as prescribed under E'P' Rule'

1986 or as prescribed by the Central Follution Control Board and / or State

poilution control eoard or'otherwise stipulated in the special conditions.

/,/'

2

3

4

>,
ict filagistroteAMI,

Boudh
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5' All emission from the industry as well as the ambient air quality and. noise aro toconform to the standards as laid down under E.P. Rule ig86, Central pollution
Control Board / State Pollution Control Board or otherwise stipulated in iiespecial conditions.

6. Adequate method of disposar of sorid waste is to be adopted to avoidenvironmental pollution.

7' The industry is to comply to the provisions of Environment protection Act., 1986ant the Rures made there under with the ,rn"nor"nir-mro" from time to timesuch as the Hazardous waste (Management &- rianaringl Rures, 19gg,Hazardous Chemical Rules/Manufacturersl Storage anJ tmport of Hazardouschemicars Rures, 19gg etc. and amendm"nt ,uJJlherJ unoer. The industry isalso to comply to the provision of public Lilririiv-ir=urance Act, 1991, ifapplicable.

8' The industry is.to apply for grant of consent to operate under section 2slz6 ofwater (Prevention and contiol of Poltution) nct, i gzJlno ni, (prevention andControl of Pollution) Act, 1981 and rules framed there unoer at least threemonths before the commercial production and obtain consent to operate fromthis Board

9. This consent to estabrish is granted subject to other statutory crearance as maybe applicable from other department of Government oi oiis", and Governmentof lndia

SPECIAL CONDITIONS:
A. GENERAL:

1. A green bert shalr be provided arong the boundary wail of prant towardshabitation area and vacant spaces witfiin ptani pi"ri'.".. Every year the unitshall submit the return on tree existed to the'goaiJ-ano arso to the DFoconcerned.

2' Land conversion document for industrial use shall be submitted to the Boardalong with consent to operate application form.

3' The unit shall abide by all the provisions of E.p. Act, 1g86 and the rules framedthere under.

4' ll any information.furnished by the appricant is found to be incorrect orsuppressed and detected on later stage, the consent to establish shall berevoked including,initiation of appropriatJregar action as oeemeo fit as per theprovisions of Air (prevention and iontror of po[ution) Act, lggl as amendedthereof and rules framed thereunder

5' Rain water harvesting practice shall be followed by utilizing the rain watercollected from the rooi of the buildings for recharging lr giornd water within thepremises and other large structutu" I. per the co-ncJpt a"nd practices prescribedby CPCB, New Derhi and detairs of which is avairabre in the web-site.

I'tJ'6xra'r't
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Page 3 of4

6. The civil construction shall be done with the fly ash bricks' ln case the fly ash

bricks are not available locally, tnen tne-livil construction may be done with other

brickswithpriorintimationtotrre.on'"'nuoRegionalofficeofSPCBoard.A
quarterly statemeni indicating tn" ,Ju"J fty-ash 

"bricks during civil construction

lnrttU..rUmitted to the Board for record'

T.Theindustryshallsubmittheprogressofconstructionworkinevery6(six)
months of time and expected date oi'i"*piution at least one month in advance'

B. WATER POLLUTTON:

l.Domesticeffluentshallbetreated.anddisposedoffinseptictankfollowedby
soak pit to u. 

"on"iirli"o-ffi 
per at6 specification. Under no-circumstances' any

waste water.nr]ri'[L oi""harged to outside the plant premrses'

2.Thee'ffluentgeneratedfromtheboierblowdownandDMplantandwashings
etc. shall be adequately treated .,.]n" etrluent Treatment ptant to meet the

prescribed ,tr;;;rt"";i"iiu-aorro toi iit"r'ltg" to inland surface water' pH-5'5 -
8.5,SS_100".,;Leo-D-eomglianJoiigi,""."_]omg/l.Theindustryshall
acquire ,o,.u r''11';i;"'I:"il i;:i"'v p*;+lt 

'titization 
or treated errluent

forplantationinsia"thefactoryp,"*i"",.Undernocircumstances,wastewater
t;ril ;e discharged to outside of unit'

-'C. AIR POLLUTION: oollution control device to

;: 
:f,::l;:PJl]?J [:',?Jf"Jflil?,iTiX ;'"'''"'J;;:,'il #iu"i''i'""'g-h ine stacr

attached to tne-Uilteiwefr before ;p;ii;" of ttie plant so that particulate matter

emission tro* ifi" tt'ck shall not exceed 800 mgiNm3'

2,Portholesandsuitableplatformsshallbeprovidedinthestackforfacilitating
stack gas analYsis'

3. The stack height of chimney attached to the boiler shall be raised and should not

be less than 30 meters'

4. Ambient Air Quality shall be maintained inside the factory premises so as to

conform t,u r'ratilllr n'fi""t il o;il standard,prescribed under E (P) Rute'

1986 as prescribed by the MOE.F Colri.'oiinoia vioe notification No' G'S'R' 826

(E) dt.16.11'200;;s amenOeO thereof from due to time'

5. The industry shall maintain the ambient noise standard as prescribed in the

Noise po,ution (Regutation and i.riiiirlinu[t, 2000 as amended thereof'

6.TheunitshallprovideadequatestackheighttotheDGsetaSperfollowing
formula

H = h + O 2./KVAwhere
h = Heighfoitn" buitding where it is installed in meter.

Lt
,1i ll i
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KVA = Capacity of the D.G.Set
H = Height of the stack in meter above ground level.

7. The unit shall provide acoustic enclosure in the DG set to control noise level asper E(P) Rule, 1986.

D. SOLID & HAZARDOUS WASTE:
1. Husk ash generated from the boirer sha, be kept in the row rying area inside the

nrr'.? 
premises preferabry covered with earth to prevent'it irom being wind

$rtr Pollutlon Conhol Brrd
Reglmd 00tc,r, Srr,i$rf rr

age4of4

To
SriNiral Kumar Kansal, Director
M/s. Navkiran Enterprises pvt Limited
At: Padampur Tukuda,p.O: Nuapali, Dist. Boudh

srArE po L L uno N c oNrRo L BoAR D, 
" 

S,:E[ HhrBt^?F5[
Memo No.....2s.}......./Dt..l+.{l;:e2=2_= 7 O.nffiillrffiro,
Copy fonvarded to the: 

e Fr:_^_:-1 .. ncgronrrtfrc;:;;;ffir"i) Collector & District Magistrate, Boudhii) D.F.O., Territorial, Boudh-iii) Addt. chief Env- Engineer , s.p.c. Board, odisha, Bhubaneswariv) c.M., DtC, Boudh
v) Asst. Director of Factories & Boiler, Balangirvi) Guard file, RegionalOffice, Sambalpur

@P
STATE POLLUTION CONTROL BOARD, ( 

REGIONAL OFFICER
)Drt*fu$/$Hff\LPUR

AilI,,
i9r.att
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OTFICE OT THE

COTLECTOR, & DISTRICT MAGTSTRATE

BOUDH, ODISHA

Letter No. - eSJ"

CIVIL SUPPLI
c EE. boud h0 6 @ gma il, c qn

DateelilulzP"

s iiaA
N,.,..t*.1-..-.-

--q, -ld{-t-},:.

(@})
'Rb;-i.ri'

1 ffs

a&*ilf?rTo

Gs-lg43 tt.ot}'?}

The Regional Officer,
State pottution Control Board,
Sambalpur.

ict Itrogisratct

\

.,",,r,ffi't}[.
Boudh

D **
4rs

5ub- Miiling capacity of M/s Navkiran Enterprises Pvt' Ltd' of Boudh'

Ref- Your office Letter No. 352 Dtd. 21 .A1.7A2'2

Sir,
l am to say that the designated team has determined t,he milting Capacify

oftheaforesaidMitt@2.1(Twentyone)MT.l}oitedRiceperhour.

Thisis{rlrfa.iotlrofyour.informationandnecessaryaclion.

Yours faithfuttY,

y

No

e-rnail

AMI
Bourih
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f a?c nlo. 4S Annexure-6
Tel :0663-2950 151

Email : rospcb'sambatpur@ospcboard.'org
Website : www'osPcbo ard'org

t\
g!-l-gld-a-

nry\Z

OFFI CE MEM ORANDUM

lnconsiderationoftheonlineapplicationldNo,:3985800dtd.25.01.2022and

Letter received from civil supplies officer, Boudh vide letter no'251 dl'24'01'20221or

obtainingConsenttoEstablishforM/s.NavkiranEnterprisesPvtLimited
(Expansion),theStatePollutioncontrolBoardispleasedtoconveyitsConsentto

establish under Section 25 of Water (Prevention & Control of Pollution) Act, 1974 and

section 21of Air(Preventton&control of Pollution)Act'1981 forfollowingplantfacilities

andproductioncapacities:BoiledRice:2,1(twentyone)MTPerhour,BrokenRice:0.3

MTPerhour,RiceBran:l2MTPerhourandCPP(Huskfired)0'75MW(Total
Configurationafterexpansion).At:PadampurTukuda,P.o:Nuapali(lnPlotnos.and

Khata nos. mentioned as per applicatlon form) in the district of Boudh with the following

conditions' 
-r-" --^ ' rn to earlier order No'

This consent to establish is hereby granted in supersesstc

252 dtfi.a1.2022

GENER AL CO NDITIONS:
mentioned above

tron form & for a

er, provided that

taken Place in the

OFFICE OF THE REGTONAL OFFICE' SAMBALPUR

srArE poLLuiloN GoNr[.o-L BoARD' g-P!-?HA

[DEPARTMEN' o, ,o*'i i erluinorut'rerur', covenruMENT oF oDISHA]

r ozo Hospitlin*J' rvr"Jipara' sambalpur-768002

\lf-r......./ lllcoN(Noc)2 55t2021-22 Date2*o't.?4>?l-

This consent to establish is valid for the quantity of product' as

manufacturing p'o"""- as mentioned in the consent applica

oeriod of five y""'- frorn the date of issue of this lett

H;;J;;Lnt ti p.ouction of the proposed proiect has not

meantime.

lftheproponentfailstostartoperationoftheproject,butsubstantialphysical
progress has been ,J""t-n* I renewal oiinit'.ontent shall be sought by the

proponent.

lftheproponentfailstoinitiateconstructionoftheprojectandnosignificant
physical progress. ,r'*'d" then' the proponent has to apply for consent to

establish after exprry oiOS y"art from the date of issue of this order'

Adequateeff|uenttreatmentfacilitiesaretobeprovidedsuchthatthequantityof
sewage and trade efluent satisfies tne stanJari. ,, pr"t.ribed under E.P RUle'

No

1

2

3

4

ctltuqANI
Boud h

'uLc
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1986 or as prescribed by the Central Pollution Control Board and lor $tate
Pollution control Board or otherwise stipulated in the special conditions.

All emission from the industry as well as the ambient air quality and noise are to
conform to the standards as laid down under E.P. Rule 1986, Central Pollution
Control Board / State Pollution Control Board or othenruise stipulated in the
special conditions.

Adequate method of disposal of solid waste is to be adopted to avoid
environmental pollution.

The industry is to comply to the provisions of Environment protection Act., 1986
ant the Rules made there under with the amendments made from time to time
such as the Hazardous waste (tVlanagement & Handling) Rules, 1g8g,
Hazardous chemical Rules/Manufacturers, storage and lmport of Hazardous
chemicals Rules, 19Bg etc. and amendment made there under. The industry is
also to comply to the provision of public Liability lnsurance Act, 1gg1, if
applicable.

The industry is to apply for grant of consent to operate under Section 25t26 of
water (Prevention and control of pollution) Act, '1974 and Air (prevention and
Control of Pollution) Act, 1981 and rules framed there under at least three
months before the commercial production and obtain consent to ,operate from
this Board.

This consent to establish is granted subject to other statutory clearance as may
be applicable from other department of Government of Orissa and Government
of lndia.

5

o

7

B

I

SPECIAL CONDITIONS:
A. GENERAL:

1 A green belt shall be provided along the boundary wall of plant towards
habitation area and vacant spaces within plant premises. Every year the unit
shall submit the return on tree existed to the Board and also to the DFo
concerned.

2. Land conversion document for industrial use shall be submitted to the Board
along with consent to operate application form.

3. The unit shall abide by all the provisions of E.P. Act, 1g86 and the rules framed
there under.

lf any information furnished by the applicant is found to be incorrect or
suppressed and detected on later stage, the consent to establish shall be
revoked including initiation of appropriate legal action as deemed fit as per theprovisions of Air (Prevention and controt oT pollution) Act, 1gB1 as amended
thereof and rules framed thereunder

!1

4

^-.fagc 2 of 4

274



il
i. E

pnaT ilo 4y

+ain water harvesting practice :l-11 
be followed by-utilizino the rain water

collected from the ,.ooi o? the building. f;", ;;;;,ging br g'ouni water within the

oremises and otherlarge structures as p""t'in"'""'""Epi.{'o practices prescribed

,by 
C'CB, Uew oerniiil ilrt. "-i*"crr-is 

avaitable in the web-site

Thecivilconstructionshallbedonewiththeflyash..bricks'lncasetheflyash
bricks are not uuuirrur"'r*alty, then tn"'"iuii .onstructton mav be done with other

bricks with prior inii*rtion to tne .on."r"Li"n"u'g,nuf office of SPC Board' A

ouarterly statemeni inOicating the use ; iry 
";h 

iiicks during civil construction

$;ii;;";ilitted to the Board ror record

B. WATER POLLUTION:

l.Domesticeffluentshallbetreated.anddisposedoffinseptictankfoltowedby
soak pit to Ue con.i;;;i";-r; per BIS specification' Under no-circumstances' any

waste water snail [L oiicharged to outside the plant premrses'

2.Theeffluentgeneratedfromtheboierblowdownand.DMplantandwashings
etc. shall be adequatety treated .in"inl 

itfluent Treatment plant to meet the

orescribed stano]rd*oiiie eoarO tot ilt""r"ig" to intand surface water' pH-5'5 -
'4.S, 

SS - 100 mg/I, BOD - 30 mg/l"ti"'i i?ea;e - 1'O 
mq/l The industry shall

acquire more lant'uOiu""nt to tu.toi"pi";J;i1"1 ,tilzati6n of treated effluent

forptantationtnsidethefactoryp,"*i,",.Undernocircumstances,wastewater

=nrl 
U" discharged to outside of unit'

C. AIR POLLUTION: ollution control device to
;. il" industry shall install cyclone/multi cyclone as arr p

controlparticulatematteremissioninthefluegasesemittedthroughthestack
attached to the uo1ut. we1 before "p;;;ii;. 

;f tie plant so that particutate matter

emission fro, tn" tiack shall not exceed 800 mg/Nm3'

b

stack gas analYsis.

3.Thestackheightofchimneyattachedtotheboilershallberaisedandshouldnot
be less than 30 meters'

4.AmbientAirQualityshallbel.ailtainedinsidethefactorypremisessoasto
conform tn" uu,ilnlt nmuient Ai, Q;;iil stungrtg,prescribed under E (P) Rute'

1986 as prescribed by the MOE.F clrt.'oi lndia vide notification No' G'S'R' 826

(E) dt.16.1f .ZOOS as amended thereof from due to time'

5.Theindustryshallmaintaintheambientnoisestandardasprescribedinthe
Noise pollution (Regulation and i""lt"finr;t, 2000 as amended thereof'

6.TheunitshallprovideadequatestackheighttotheDGsetaSperfollowing
formula

H = h + 0.2 {KVAwhere
h = Height of the building

2. Portholes and suitable platforms shall be provided in the stack for facilitating

wher it is installed in meter

!ll

agc 3 ol4
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KVA = Capacity of the D.G.Set
H = Height of the stack in meter above ground level.

7. The unit shall provide acoustic enclosure in the DG set to control noise level as
per E(P) Rule, 1986.

D. SOLID & HAZARDOUS WASTE;
1. Husk ash generated from the boiler shall be kept in the low lying area inside the

factory premises preferably covered with earth to prevent'it irom, being wind
borne.

To
Sri Niraj Kumar Kansal, Director
M/s. Navkiran Enterprises pvt Limited
At: Padampur Tukuda,P.O: Nuapali, Dist. Boudh

REGIO OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALPUR

ReglonalOfficar
Memo No......HT:1 .... ./Dt...),+:.0.r.:).a22; statepott-utioncoriroieo€ro
copy forwarded to the: Regional0ffice. $anrb:lpuri) Collector & District Magistrate, Boudh

ii) D.F.O., Territorial, Boudhjju Addl. chief Env. Engineer, s.p.c. Board, odisha, Bhubaneswariv) c.M., DlC, Boudh !
v) Asst. Director of Factories & Boiler, Balangirvi) Guard file, Regional Office, Sambalpur

REGIO L OFF]CER
STATE POLLUTION CONTROL BOARD, ODISHA EAM.EALPUR

Rbglonel Omo6r
State Pollution Control Boerd

. ReglonalOfficc,samtdpur

v/.1L_

fl,of a
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,"ilu--u,
Email : rospcb.sambalpur@ospcboard.org

Website : www.ospcboa rd.org

d. Post"

d-ilEr^

R7
OFFICE OF THE REGIONAL OFFICE, SAMBALPUR

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

1070,Hospital Road, Modipara, Sambalpur-768002
"Bv Reo

Nro..6.\rss. /l I l-CON (Operate)/1 9312021 -22

CONSENT ORDER

Date./5:12.:29.a.J I

CONSENT ORDER NO.19221

Sub: Consent for discharge of sewage and trade effluent under section 25t26 ot
water (PcP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref: Your online application received on dt.08.12.2021 vide login lD:3886436.

Consent to operate is hereby granted under sectio n 25t26 of Water (Prevention &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of

Pollution)Act, 1981 and rules framed thereunder to

Name of the industry: M/s. Navkiran Enterprises pvt Limited

Name of the Occupier & Designation: Sri Niraj Kumar Kansal, Director

Factory Address : At: Padampur, Tukuda, P.O: Nuapali, Dist: Boudh

This consent order is valid for the period up to 31.03.2026.

This consent order is valid for the product quantity, specified outlets, discharge

quantity and quality, specified chimney/stack, emission quantity and quality of emissions

as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

A. Details of products manufactured:

Sl. No. Product Quanti (TPD)
1 Boiled Rice 81.60

2 Broken rice

3 Rice bran

CPP (Husk fired)

istt'ict

1.2

7.20

4

sl_
A I,D

Bou dh
0l 0tu

0.75 MW
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Quantity of
discharge
KLD or KL/hr

Outlet
No.

o&
G(ms/l) m il

BOD

Domestic
waste water

1 To soak pit
via septic

tank

Outlet of
ETP

2 To Land
inside the
premises

pH

5.5 to 9.0 100.0

m fi
TSS

Prescribed
standard

10.0

B Dischar e

lryat.so

ermitted throu h the followin outlet sub ect to the standard
Point of
discharge

permitted through the following stack subject to the prescribed

D. Dis osal of solid waste ermitted in the followin manner
Quantity
to be
reused
off site

ll8a) ,-

GENERAL CONDITIONS FOR ALL UNITS

C it'lagr

30.0

klr
I

Description
of outlet

c Emission
standard.

E
1.

2

Tie consent is given by the Board in. considera_tion of the particutars given in the application. Any change of
alternation or deviation made in actual practice from the paiticulars furnished in the ap'plication will also be thc
ground liable for review/variation/revocation of the conscnt order under section i7 f the Act of water
(Prevention & Control ofPollution) Act, 1974 and section 2I of Air (prevention & control ofpollution) Act, 1981
and to make such variations deemed fit for the purpose ofthe Acts.
The industry would immediately submit revised application or consent to operate to the Board in the event of
any. change in the quantity and quality of raw material/and products/manufacturing process or quantity /quality ofthe effluent rate of emission/air pollution conEol equipment/system etc.
The applicant shall not change. or alter,eitier the quality or quantity of ihe rate of discharge or tcmporature orthe route ofdischarge without the previous written permission ofthe Board.
The application shall comply with and carry out the directives/orders issued by the Board in this consent orderand at all subsequent times without. any negligence on his part In case of non-compliance of anyorder/directiv.es issued at any time and/oi violitio'n of the termJ and conditions of this consent order, theapplicant shall be liable for legal action as per the provisions ofthe Law/Act

il::XXl:t"'ffill| 
make an application for grani of fresh consent at leasr 90 days before the date of expiry of

The issuance of this consent does.not- convey any property right in either real or personal property or anyexclusive privileges nor does it authorize 
"ny 

inlrry'to private property or any invasion of personal rights, norany infringement ofCentral, State laws or regulation.
This consent does not authorize o. ,pp.or. the construction of any physical structure or facilities or theundertaking ofany work in any natural water course.

3

4

5.

6

7

Chimney
Stack
No.

Description
of stack

Stack
height
(m)

Quantity
of
emiss ion

Prescribed
standard

800
mg/Nm3

1 Stack
attached to

Boiler.

90'.
from
GL

sl.
No

Type of
Solid waste

Quantity
generated
(rPD)

1 Husk ash 6.0

Quantity
to be
reused on
slte
TPD

Description of disposal
site

6.0 lnside factory premises

Quantity
disposed off
(rPD)

A&1,
Boudh

ulu
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pagc alr. 5.1

The applicant shall display this consent granted to him in a prominent place for perusal of the public and
inspecting officers of this Board.
An inspection book shall be opened and made available to Board's Officers during the visit to the factory.
The applicant shall furnish to the visiting officcr of the Board any information regarding the construction,
installation or operation of the plant or of effluent treatment system/air pollution control system/stack
monitoring system any other particulars as may be pertinent to preventing and controlling pollution of
Water/Air.
Meters must be affixed at the entrance of the water supply connection so that such meters are easily accessible

for inspection and maintenancc and for other purposcs of the Act provided that the place where it is affixed shall

in no iase be at a point beforc which watcr has bcen taped by thc consumer for utilization for any purposes

whatsoever.
Separate metcrs with necessary pipc-linc for assessing the quantity of water used for each of the purposes

mentioned bclow:
a) Industrial cooling, spraying in nrine pits or brlilcr lccd'

b) Domcstic Purposc
c) Process
The applicant shall display suitable caution board at thc lace where the effluent is entering into any water-body

or any'other place to bc indicated by thc lloard, indicating therein that the area into which the effluents arc

being discharged is not fit for the domestic use/ bathing.

Stori water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the terminal

manholis where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes, valves,

sewers and drains shall be leak-proof. Floor washing shall be admitted into the effluent collection system only

and shall not bc allowed to find their way in storm drains or open areas'

'Ihe applicant shall at all times maintain in good working order and operate as efficiently as possible all

treatment or conffol facilities or systems install or used by him to achieve with the termfs) and conditions of the

consent
Care should be taken to keep the anaerobic lagoons, ifany, biologically active and not utilized as mere stagnation

ponds. The anaerobic lagoons should be fed with the required nufrients for effective digestion. Lagoons should

be constructed with sides and bottom made impervious.
The utilization of treated effluent on factory's own land, if any, should be completed and there should be no

possibility of the efflucnt gaining acccss into any drainagc channel or other water courses either directly or by

overflow.
The effluent disposal on land, if any, should bc done without crcating any nuisance to the surroundings or

inundation of thc lands at any timc.
If at any time thc disposal of trcated efflucnt on land becomes incomplete or unsatisfactory or create any

problem or becomcs a matter or disputc, thc industry must adopt alternate satisfactory treatment and disposal

measures.
The sludge from rrcatment uniu shall bc dried in sludge drying beds and the drained liquid shall be taken to
equalization tank
The effluent treatment units and disposal measures shall becomc operative at the time of commencement of
production.
The applicant shall provide port holes for sampling the emissions and access platform for carrying out stack

sampling and provide electrical outlet points and other arrangements for chimneys/stacks and other sources of
emiisions so as to collect samples of emission by the Board or the applicant at any time in accordance with the
provision ofthe Act or Rules made therein.
the applicant shall provide all facilities and render required assistance to the Board staff for collection of
samples/stack monitoring/inspection.
The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or
alter the air pollution control equipment or change the raw material or manufacturing process resulting in any

change in qrility undTor quantity of emissions, without the previous wriften permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erected or re-erectcd

except with the previous approval of the Board.

The satisfaction the liquid eflluent arising out of the operation of the air pollution control equipment shall

treated in the manner and to ion of standards prescribed by the Board in accordance wlth the provisions of
Water (Prevention and Control of Pollution) Act,l97+ (as amended).

The stack monitoring system employed by thc applicant shall be opened for inspection to this Board at any time.
There shall not be any fugitivc or episodal discharge from the premises'

ln case of such epiiodal discharge/emissions the industry shall take immediate action to bring down the

emission rvithin the limits prescribed by the Board in conditions/stop the operation ofthe plant Report of such

accidental discharge/emission shall be brought to the notice ofthe Board within 24 hours ofoccurrence.
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32

33

34

35

37

38

39

43

eoxtaa- s2-'

The applicant shall keep thc premises of the industriar prant and air poilution contror equipments crea., .y
make all hoods, pipes, valves, sracks/chimncys leak proof. Thc air poilution control d;iir;;ri;,'iil,i;;linspection chambers, sampling port hoics sha, Le made easiry accessibre at ail times.
Any upset condition in any of the plant/plants 0f thc facrory which is likcly to result in incrcased effluenldischarge/emission of air pollrrtarrts an,l7oruesult ln uiotntion of the stanjards mentioncrl above shall bereported to the Headquarters and Regional 0l'ficc of thc lloard by fax/speed post within 24 hours of 160ccurrence.

The industry has to ensure that nlininrurn threc varicties of trees are planted at the density of not less than 1000rees pcr acre' The trccs may be plantod along bountlarics of tlte industries of industrial premises. ,l,his
plantation is stipulated over. and above thc bulk pl;intation of trccs in that arca.
1'he solid ivastc stlch as swocpinB,, rvastilge lxrc[agcs, crnpl.y containcrs residucs, sludge including that from airpollrrtion 

.control cqrtipmcnts collcctc'tl 
'wiihin 

tl,. Prcrnises ol thc industrial plants shall be disposed offscicntifically to thc' satisfaction of thc llo;rrrl, so as no to cirusc fugitive emission, dust problems through leaching
ctc, of any kind.
All solid rvastcs arising in thc prctuiscs shall hc propcrly classificd anrl disposcd off to thc satisfaction of the
lSoard by:
iJ land fill in case of incrt ntaterial, carc bcing taken to cnsure that the material does not glve rise tolcachate which nuy percolate into ground wa-ter or carried away with storm run-off.ii) ConFolled incineration, whcrcver possible in case of combustibie ,rgr.i. ,.,.ri.r.iii) Composting, in case of bio-degradaile material.
An1' 16',r16 nlaterial shall be detoxicated if possible, otherwise be sealed in steel drums and buried in protectedar1a.s af.ter obtaining approval of this Board in writing. The detoxication o. s.rting 

"na 
burying shall be carried

$ilf;:ili::.'r:ilT:r',j*t'rized persons onlv, Latter orauthorization sJratlbe outailred ro.h;;;l;;;
If due to any- technological improvement or otherwise this Board is of opinion that all or any of the conditionsreferred to above requires variation.(including the change of.any controiequip;;;i;irh., i" *r,"i. ;; ;;'i.,"..;this Board shall after giving the applicant an ipportunit! of being r,.r"l, ,rry rrio. .ny or rr.r, condltion andthereupon the applicant shall be bound to comp'ly with the conditions so varied.
The applicang his/heirs/legal representativcs or assignees shall have no claim whatsoever to the condition orrenenal of this consent after the expiry period ofthis clnsent.
The Board reserves the right to review, impose additional conditions or condition, revoke change or alter theterms and conditions of this consenr.
Notlt'ithstanding anything contained in this conditional letter of consent, the Board hereby reserves to it theright and power under section 27(2) of thc water lrr.ueniion & control ofpollution) Act, lg74to review any

if(}t;l 
the conditions imposed irerein above ura'to .ake such variarions ,, a.o*oi niro, tt u purpose of the

The conditions imposed as above shall continue to be in force until revoked under section 27[2) of the water{Prevention & control ofPollution) Ac! 1974 and section 2r ofair (prevention & controlof lollution; Act, 1981.In case the consent fee is revised upward during tiris perioa, tr,. inarrif ,iril pry ir,. iin rential fees to the8oard. (for the remaining years) to keep the coisent ord.i in f0.... If they fail to pay the amount within theperiod stipulated by the Board the consent order wiil be revoked ,iti,rrt pii", ,rii.ui- 
"

The Board reserves the right to revoke/refuse consent to opua.tu 
"t 

any time during period for which consent isgranted in case any violation is observed and to modifi/sdfulate additional conditiJns as Jeemed appropriate.

SPECIAL CONDITIONS:

Domestic effluent shail be discharged to septic tank foilowed by soak pit as per Brsspecificatton.

The effluent generated from the parboiling section, washings etc. shail be adequatelytreated in the Effluent rreatment plant con-structed as per approved design to meet theprescribed standard of the Board ior discharge to inrand surface water.

The unit shall utilize the entire treated waste water for plantation inside the factorypremises. Minimum land requirement will be 1 acre per Tpl-i of padJy frocessing. Underno circumstances' wastewater shall be discharged to outside oi unit. if required the unitshall acquire additional land for plantation and uiilization of entire waste water.
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11

12

13

14

15

?t*{o , 53

A holding pool of 15 days retention period shall be provided inside the premises to store
the treated effluent which remains unutilized for irrigation, particularly during monsoon.

The industry shall maintain and operate the cyclone/multi cyclone as air pollution control
device effectively and continuously to control particulate matter emission in the flue
gases emitted through the stack attached to the boiler well before operation of the plant

Io that particulate matter emission from the stack shall not exceed 800 mg/Nm3.

portholes, suitable platforms and safe staircase shall be provided in the stack for

facilitating stack monitoring and analysis.

Husk ash generated from the boiler shall be stored in the low lying area inside the

factory premises, covered with earth to prevent it from being wind borne.

Ambient Air Quality shall be maintained inside the factory premises so as to conform the

National Ambient Air Quality Standard prescribed under E (P) Rule, 1986 as prescribed

by the MoEF, Govt. of lndia vide notification No. G.S.R. 826 (E) dt. 16.11.2009.

The industry shall maintain the ambient noise standard as prescribed in the Noise
Pollution (Regulation and Control) Rules, 2000 as amended thereof.

A green belt shall be provided along the boundary wall of plant towards habitational area

and vacant spaces within plant premises. The record of the trees planted and survived
shall be furnished to the Board and to the DFO concerned.

The Board may impose further condition or modify the conditions as stipulated in this

order and may revoke this order in case the stipulated conditions are not implemented
and / or information is found to have been suppressed I wrongly furnished in the

application form. lf it is found that the industry is operated without adequate pollution

control measures and without consent to operate from the Board direction for closure

shalt be issued under section 31(A)of Air (PCP) Act. 1981 and / or under section 33(A)

of Water (PCP) Act, 1974 as the case may be without any further notice.

The unit shall abide by the provisions of Environment (Protection) Act, 1986 and rules
framed thereunder.

The stack height of chimney attached to the boiler should not be less than 30 meters.

Rain water harvesting practice shall be followed by utilizing the raln water collected from

the roof of the buildings for recharging of ground water within the premises and other
large structures as per the concept and practices prescribed by CPCB, New Delhi and
details of which is available in the web-site.

The unit shall submit point wise compliances to the consent conditions by the end ot
March positively at the time of renewal of consent.

ln case the consent fee is revised upwards during this period of consent, the unit shall
pay the differential amount to the Board to keep the consent order in force. lf the industry
fails to pay the amount within the period stipulated by the Board the consent order will be
revoked without giving prior notice.
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The Board reserves the right to revoke/refuse consent at any time during this period
incase any violation is observed and to modify / stipulate additional clnditions as
deemed appropriate.

lf any information furnished by the applicant is found to be incorrect or suppressed and
detected on later stage, the consent to operate shall be revoked including initiation oi
appropriate legal action as deemed fit as per the provisions of Air (prJvention and
control of Pollution) Act, 198'l as amended thereof and rules framed thereunder.

ln case the proprietor/partner sells/transfers the unit to any other person, he shall
intimate the same in advance and submit the audited balance iheet showing capital cosi
of investment including land & building, plant & machinery without depreciated cost.

The occupier must comply with the conditions stipulated in section A,B,c,D, E & F to
keep this consent order valid.

To,

SriNiraj Kumar Kansal, Director
M/s. Navkiran Enterprises pvt Limited
At: Padampur, Tukuda, p.O: Nuapali, Dist: Boudh

REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODtSHA, SAMBALPUR

Region al}flicer
Memo No......h.imA.....rp1..t[.]:-.-2o>.1.....7 tJ:l:fr,lry, coriroisorro
Copy fonruarded to the ;<egtoftal Affice, Sambatpur

ii)

,ii)

iv)
v)
vi)

Collector & District Magistrate, Boudh.
Chief Env. Engineer, State Pollution Control
Bhubaneswar for kind information.
D.F.O., Boudh.
The Asst. Director, Factories & Boiler, Balangir.
The General Manager, DlC, Boudh
Guard file, Regional Office, SpC Board, Sambalpur.

lln

Board, Odisha,

REGIONAL OFFICER

iiate Foll utian Co*{rs} Bo*d
{Wa}aiS.{ea"S*r@*r

s rAr E p o L L u r I o N c o N r R o L B o A R D, o D I s t_ta,s pot;tlfl 
tLJ, 
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pa+tAo s5 Annexure-8

,-A.iilt-tr
Email : ros pcb'sambalpu r@ospcboa rd 'org

Website : www 'osPcboa rd 'org

DISHA
oDlsHAI

"Bv Reqd. Post"

DateJ-8',0.1: .2s,2-

\

*. - srATE PoLLurtoN coNTRoL BoARD, o
\!p ioepanrrvrerur oF F.REST & ENVIRoNMENT' covERNMENT oF

"lOzO,ilo.pital 
Road, Modipara, Sambalpur-768002

trlo....YYn........../lll-CON (Operate)/19312021 -22

CONS ENT ORDER

CONSENT ORDER NO,19221

Sub Consentfordischargeofsewageandtradeeffluentundersection25126ot
Water (PCP) Act, f S'7a anO for existing/new operation of the plant under

section 21 of Air (PCP) Act, 198't'

Ref:Youronlineapplicationreceivedondt.lT.0l.2022videloginlD:3968859and
Letter receiv"o rro." cril supply officer, Boudh vide letter no. 251 dl'24'01'2022

Consenttooperateisherebygrantedinsuperses_siontoearlierorderNo.
6495 dt 15.12.2021 to under section ZS|A of Water (Prevention & Control of

Pollution)Act,lgT4andundersection2lofAir(Prevention&Controlof
boiiutioni Act, 1981 and rules framed thereunder to

Name of the industry: M/s' Navkiran Enterprises Pvt Limited

Name of the Occupier & Designation: Sri Niraj Kumar Kansal' Director

Factory Address : At: Padampur, Tukuda' P'O: Nuapali' Dist: Boudh

This consent order is valid for the period up to 31'03'2026'

This consent order is valid for the product quantity, specified outlets, discharge

quantity and quality, specified chimney/stack, emission quantity and quality of emissions

asspecifiedbelow.Thisconsentisgrantedsubjecttothegenera|andspecial
conditions stiPulated therein'

A. Details of products manufactured:

ogalt!!Y
21 MT Per hour

Broken rice 0.3 MT per hour

3 Rice bran '1.2 MT per hour

CPP (Husk fired)

Sl. No
1.

I Product
Boiled Rice

2

4

t ir"r "'-r,!j
isil'

B

9-
D ict

oudh

0.75 MW
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Outlet

No.

1

2

I Dischar permitted thr h the followi ng outlet ect to the standardgq o-!g silbj
Description Point of Quantity of Prescribed

standardof outlet discharge discharge
KLD or KL/hr

pH o& BOD

To soak pit

via septic
tank

To Land
inside the
premises

9(tlsll (mg/l)

permitted through' the following stack subject to the prescribed

ChimneY Desiription

(ay:ta " sa

TSS
(mgll)

Domestic
waste water

Outlet of
ETP

5.5 to 9.0

C Emission
standard.

100.0 10.0

Description of disposal
site

lnside factory premises

Stack

No.

of stack

Stack
attached to

Boiler.

Stack
height

Quantity
of
emission

Prescribed
standard

800
mgiNm3

the followin
Quantity
to be
reused
off site
(rPD)

_(mL_ *
90'.
from
G.L.

D. Dis osal of solid waste ermitted in
Type of
Solid waste

Quantity
generated
(rPD)

Quantity
to be
reused on
site
(rPD)

g manner
Quantity
disposed off
(rPD)

6.0

E

1.

Husk ash 6.0

GENERAL CONDITIONS FOR ALL UNITS

book shall be opened a

ugi

made availablc to lloard's Officers during rhc visit to the factory

Page 2 of6

2

The conscnt is givcn by the lloard in.consitlcration of l,hc particula-rs givrn.in thc application. Any changc ofalternation or deviation made in actual practicc frorn thc particulars furnishcrl r. ii".'pii*1t* will also be theground liable for review/variation/rcvocati0n of thc consont ordcr undcr section 27 f the Act of water(Prevention & control of PollutionJ Act, 1974 and scction 21 ofAir (prcventio" a C"ri.i 
"r'p"llution) 

Act, l9B1and to make such variations dccmed fit for thc purposc of thc Acts.
The industry would immediately submit rcvised application or conscnt to opcrate to the lloarrl in thc event ofany change in thc quanrirv and quality of raw mitcrial/and.producrs/mililr;;;-;;;cess or quantity /quality of the e[Iluenr ratc of emission/iir poilution controi cquipment/systcm etc.
Thc applicant shall not change or altcr eitircr the quality or quantity oF the rate of dischargc or tcmperature orthe route ofdischarge without thc previous written porrir.ion ofthe Board.
The application shall comply with ind carry out thc directives/orders issued by thc Board in this consent orderand at all subscquent times without any ncgrigence on his parL In casc of non-compriancc of anyorder/directives issued at any time anaToiviotaiion of the terms and conditions of this conscnt order, theapplicant shall be liablc for lcgal action as per the provisions of the l,arv/AcL

il::jX]ff,"HllI 
makc an application fo, gruni of rresh conscnt at least e0 days berorc rhc datc of expiry of

The issuance of this consent docs.not convcy any property right in either real or personal property or anyexclusive privilegcs nor does it authorize anrin,ury'to prirrtc prop"rty or any invasion of personal rights, norary infringement of Central, State laws or rcgulation.
This consent does not authorizc ,t ,pprouo the construction of any physical structure or facilities or theundertaking ofany work in any natural watcr coursc.

It T-01".:: 
shall display this consent granted to him in a prominent place for perusal of the public andrnspccting officers of this Board.

#':;

3

4

5

6

7

B.

s.

C

30.0

sr.
No

!i,. u ! h
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^
'l'he applicant shall lirrnish to thc visitinB olliccr of the lloard any information. regarding the construction'

installation or opsration of the plant or of cflluent tr.ui,n"ni iltttm/air polluti'on control system/stack

nronitoring systcm any other pa'rticulars as may trc p"il".* tJ prcventing and controlling pollution of

H:[:l*lr, bc at]ixcrl .r r5e 1,.6i*cc o[ t]rc r{arcr supply conncction so that such mcters are easily accessible

for inspectio. and maintcnancc antl Ior ot'cr t'u'pu*"' tif it"''nct llrovitlctl that thc plac.. whcrc it is affixed shall

in no case bc at it poiltt frcttrrc rvSich wittor llxs lrcr:tt taltctl lly tltc cttttsttlrtcr lor utili'tation for any purposcs

I#T:;',il","r, rvitrr ,cccssary pipc.lirrc lirr ;rsscssirrll rrrc (r*ir.riry or warcr *scrl for cach of the purposes

mcntioned bclolv:
,i"""" 

.-f.artttial 
coolittg, spraying in ttrlnc pits or bollcr l'cctl'

b) IJomestic Purposc

ilr. ,oo,,lfii"ri.,t"ll drspral, suirablc caurion rroartr ar rhc racc wlrcrc rlrr: cffluerrt is entering into any water-body

nr anv orhcr phcc to rrt' i,t.ii.:;i:',i if ittc ttua.a, in(lic tlrrll Lhcrcitt tlrat thc arca into which the cfflucnts are

froing a"ato.i.,t is uot lit lol tht'(lonlt'stic trsc/ b;rthitt1.1

Storm watcl.shilt not t,,,'atto*.ia t,, itri* *itrl thc trarlc arrtl/or tlonrestic olllue nt on the upstream of the terminal

irinirot", *tt.t.' thc llorv ntcasrtrinp, tlovicc's will bc.inslalletl'

Thc applicant .t,"tt n.,"intnl',r- looJ"souru-k."piug.bot5 within thc factory and the Premiscs All pipes' valves'

scwersanddrairrsshallbclcak.proof.llloorwashingshallbeadmittedintothceffluentcollectionsystemonly
,na.t,,ttnott,."llowcdtotindtheirwayinstornd.rainsoroponareas..
The applicant shall ar all ii.,r.l nr"int"ln in gooa *ort<inf order and operate as efficiently as possible all

trcatnrent or corrtrol facilitics or systcnls install or uscd UV itit to achicve with the term(s) and conditions ofthe

:::::Hra bc rakcn to kccp thc a.acrobic lagoons, i{ any, biologically activc and not utilized as mere staBnation

ponds. Thc a.acrobic lagoo.s should be tcd with ,r.'. oqri.J-fi"ricnts for e6cctive digestion' Lagoons should

Le const*ctc,l rvilh sidcs and bottonl madc irnpervious'

The utilization of treatcd efilucnt on lactory's own land, if any, should.be completed and t]ere should be no

possibility of thc cffluent gaining o.a"., into any drainage channel or other water courses either directly or by

overflow' , !i L^ -r^-^ . :e to the surroundings or
it" 

"mu.na 
disposal on land, if any, should be done without creating any nulsan(

inundation of thc lands at any timc

lf at any time the ai.por"i''oi i."rtcd cfllucnt on land bccomes incompletc or unsatisfactory or create any

problem or becomes a mattcr or dispute, the industry .r;i;;;;i alternaie satisfactory treatrnent and disposal

ffi:iffi" from rrcatment units shail be dried in sludge drying bcds and rhe drained liquid shalr be taken to

;fl:t:i?*HlilL,n.n, un,,, and disposal mcasures shalr become operative at rhe time of commencement of

iiX']ii|il;", shall providc port hotes for sampting the emissions and access platform for carrying out stack

sampling and provide .f"*ili'o",f ", 
poins ani o,f,., "t..tg..ents 

for chimnlys/stacks and other sources of

emissions so as to collect samples of cmission by the lloard or trre applicant at any time in accordance with the

provision of the Act or Rules madc thercin'

The applicant ,nrtt proriac ail facilitics and rcndcr rcquired assistance to the Board staff for collection of

samples/stack monitoring/inspcction'
Thc applicant shall not .hr"g;;; alter cither the quality or quantity or rate of 

.emission 
or install' replace or

alter the air pollution control equipment or change thc raw material or manufacturing process resulting in any

change in quality andlor quu"iiiv i:"rrir.ions,_wiihout thc prcvious wrincn pcrmission o[ the Board'

No control equipmcnts or chimncy shall be altcrcd orreilaccd or as thc iutt ,nty be erected or re-erected

exccpt with thc prcvious approval o, tho lloard'
'fhe satisfaction thc liquid cfllucnt arising out ol thc opcration of the.air pollution control equipment shall

treated in rhc manncr and to ion ol srandarrls p..."'i;;;';;'ihc-Doard in iccordance with the provisions of

Water (Prcv0ntion and Control of Pollution) Acl, 197 4 (as amcnded)'

The stack monitorin8 systcm cmploycd by thc applicani iltalt be opencd for inspcction to this Board at any time'

There shall not be any luBitivc or cpisodal dischargc front thc premiscs'

ln case of such cpisorlal d ischarl;c/cmissions thc i"irtity"ft"ff take immcdiatc action to bring down the

emission willrin thc limits prosffibed by thc lloard in *"aJ,io"tlttop the operalion of the plant' Report of such

accidental dischrrg"TourisJion shall be brouflrt to thc notice of the lloard within 24 hours of occurrence'

The applicant shall kccp thc prcntiscs ol thc industriat ftant and air pollution control equipments clean and

make all hoods, pipe's, valvcs, stacks/chimncys lcak proof. The air- pollution control equipments' location'

inspection chamberi, sampling port holcs shall bc made casily acccssible at all times.

I'agc 3 o[6

l0

11

12

13

7+

1s

16

t7

18

19

20

2r

Z2

23

24

25

26

28
29
30

LI jlj ;,il
h.t

31
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la-yrto.st

32

33

34

35

36

3t

38

39

40

+T

42

43

nny.upset condition in any of thc plant/plants of thc factory which is likcly to rcsult in increascd efflrrtnt
dischargc/emission of air pollutants and/or rcsult in violation of thc standards mcntioncrl aUou. ,t,nri'fr.
rcPortcd to the lleadquarters and Ilegional officc of thc Board by fax/speed post rvithin z+ ft"urs 

"i iisoccurrcnce-
The industry has to ensurc that minimum thrcc varictics of trces are plantcd at thc density of not less thnn I 000trees per acre. The trees may be planted along boundaries of the industrics of indirstrial premlses..rhis
plantation is stipulated over and above the burk printation oftrees in that area.
Th.e solid waste such as sweeping,.wastage packages, empty containers residues, sludge including that from airpollution conrol equipmcnts collected within the pr..i.", of the industriai prrnl shall be disposed off
scientifically to the satisfaction of the Board, so as no to cause fugitive emission, aurt f.out.,ns through leaching
ctc, of any kind.
All solid wastcs arising in thc premises shall bc properly classified and disposed off to thc satisfaction of thc
Iloard by:

F

2

3

4

ii)
i ii)

Land fill in case of inert material, care bcing takcn to cnsurc that the matcrial docs not give rise to
leachatc which may percolate into ground watcr or carried away ivith storm run-ofr
Controlled incineration, wherever possible in case of combustibie organic materiar.
Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums ancl buried in protected
arcas after obtaining approval of this Iloard in writing. 'fhc dctoxication or scaling ancl burying shall be carriedout in the prcsencc of lloard's authorizcd p"..on. only. l,atter of authorization shall bc obtaine6 for handling
and disposal of hazardous wastc.
If due to any technological improvcmcnt or othcrwise this lloard is of opinion that all or any of the conditionsreferrcd to above rcquircs variation (including thc change of any controi cquipmcnt cithcr in wholc or in part)
:llt-l:j:d:h'll after giving.the applicant an opportunity of being hcard, viry all or any ot such conditiou andtnereupon the applicantshall be bound to comply with the condifions so varied.
The applican! hislheirs/legal represcntatives or assignecs shall have no claim rvhat.socver to the condition orrenewal of this consert after the expiry pcriod of this ionscnt.
The Board reservcs the right to rcvicw, imposc additional conditions or condition, revokc change or altcr thc
terms and conditions of this conscnt_
Notwithstanding anything containcd in this conditional lctrcr o[ conscnt, thc lloard hcrcby rcscrvcs to it thc
right and power undcr section 27(2) o[ thc witcr 0'rcvcnrion ,{ (]ontrol of I'ollution) nct, 1974 to rcvicw any
and/or all the conditions imposed hcrcin abovc and to makc' such virriations as dccnreil fit for thc purpose of thc
Act by the Board.
The conditions imposed as abovc shall continuc to bc in force until rcvokccl under scction z7[z) of thc watcr
[Prevention & control ofPollution) Act, 1974 antl secrion 21 ofAir (prcvention & control of t,ollution) Acr, 19t]1.
In casc the conscnt fcc is rcvised upward e.luring this period, thc industry shall pay tlrc diffcrentlal fccs to the
Board ffor thc remaining years) to kcep thc consent ordcr in forcc. lf they rail'to pay thc amount within the
pcriod stipulated by thc Board thc conscnt orrlcr rvill bc rcvokc<! rvithout prior noticc.
The lloard rescrves thc right to rcvokc/rcfusc conscnt to oporatc at any tirnc during pcriod tor which conscnt is
grantcd in case any violation is obscrvcd antl to rnodify/stipulatc aciditional conditioiis as <lecnrc<l appropriate.

SPECIAL CONDITIONS:

Domestic effluent shall be discharged to septic tank followed by soak pit as per Bls
specification.

The effluent generated_from the parboiling section, washings etc. shall be adequately
treated in the Effluent rreatment plant conltructed as per a;proved design to meet the
prescribed standard of the Board for discharge to inland surface water.

The unit shall utilize the entire treated waste waler for plantation inside the factorypremises. Minimum land requirement will be 'l acre per TpH of paddy processing. Unoer
no circumstances, wastewater shall be discharged to outside oi unit. if requirejthe unitshall acquire additional land for plantation and utilizagon of entire waste water.

A holding poolof 15 days retention period shall be provided inside the premises to storethe treated emuent which remains unutilized for irrigation, particularly ouring monsoon.

rv

il

irtriyrs'i-i u"ucAIJ|,
Boudh
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5 The industry shall maintain and operate the cyclone/multi cyclone as air pollution control

device effectively 
"no'"ontinrously 

to control particulate matter emission in the flue

gases emitted through tn" rir.r ,tfuched to the boiler well before operation of the plant

so that particutate mau;;;;l;;ion from the stack shall not exceed 800 mg/Nm3.

Portholes,suitableplatformsandsafestaircaseshallbeprovidedinthestackfor
facilitating stack monitoring and analysis'

Husk ash generated from the boiler shall be stored in the low lying area inside the

factory premises, covered with earth to prevent it from being wind borne'

Ambient Air euality shall be maintained inside the factory premises so as to conform the

National Ambient nir ouaiity standard prescribed under E (P) Rule, 1986 as prescribed

by the MOEF, Govt. "i;;i;''d; 
notification No' G'S'R' 826 (E) dt' 16'11'2009'

TheindustryshallmaintaintheambientnoisestandardasprescribedintheNoise
Pollution (Regulatiori'nJ Cont'of) Rules' 2000 as amended thereof'

Agreenbeltshallbeprov|dedalongtheboundarywallofplanttowardshabitationalarea
and vacant spaces *nni" prr"t pre."mises.-rne record of the trees planted and survived

]nrff 
-uu 

irrnished to the Board and to the DFo concerned'

The Board may impose further condition or modify the conditions as stipulated in this

order and may ,.euoru ihis order in case the stipulated conditions are not implemented

andlorinformationisfoundtohavebeensuppressed/wronglyfurnishedinthe
application form. lf it is found that the industry is operated without adequate pollution

control measures and without consent to opeiate from the Board direction for closure

shalbetssueduno"it""iion31(A) of Air(PCP)Act 1981 and/orundersection33(A)

;Vi;;, ipap) Act, 1g7a as the iase may be without any further notice.

The unit shall abide by the provisions of Environment (Protection) Act' 1986 and rules

framed thereunder.

The stack height of chimney attached to the boiler should not be less than 30 meters'

Rain water harvesting practice shall be followed by utilizing the rain water collected from

the roof of the buitdil;;;;;"rging of gtornd water.within the premises and. other

large structures as p"iin" concept-and practices prescribed by cPcB, New Delhi and

deiails of which is available in the web-site'

The unit shall submit point wise compliances to the consent conditions by the end of

March positively at the time of renewal of consent'

ln case the consent fee is revised upwards during this period of consent' the unit shall

pay the differential amount to the Board to keep th6 consent orde-r in force' lf the industry

fails to pay the ,*orni*itnin the period stiputateO by the Board the consent order will be

revoked without giving prior notice.

The Board reserves the right to revoke/refuse consent at any time during this period

incase any violation is odserved and to modify / stipulate additional conditions as

deemed aPProPriate.

t
,r
r

6

7

8

I

10

11

12

13

14

15

16

17

9-
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18. lf any information furnished by the applicant is found to be incorrect or suppressed and
detected on later stage, the consent to operate shall be revoked including initiation oi
appropriate legal action as deemed fit as per the provisions of Air (Prevention and
Control of Pollution) Act, 1981 as amended thereof and rules framed thereunder.

19. ln case the proprietor/partner sells/transfers the unit to any other person, he shall
intimate the same in advance and submit the audited balance iheet showing capital cost
of investment including land & building, plant & machinery without depreciatld cost.

The occupier must comply with the conditions stipulated in seclion A,B,c,D, E & F to
keep this consent order valid.

To,
Sri Niraj Kumar Kansal, Director
M/s. Navkiran Enterprises pvt Limited
At: Padampur, Tukuda, p.O: Nuapali, Dist: Boudh . ,<\(u,v

srATE poLLUTroN coNTR,L B.ARD, 
'REGloN(roFFlcER'tT0d,,t#'%B,t$t'*

Memo No.....Y9,*.......1Dt.28,.o.t...2r-.22-t state pollution controlBoard
Copy forwarded to the Regional0ffice. Sanrbalpur

\i,r

ii)

iii)
iv)
v)
vi)

Collector & District Magistrate, Boudh.
Addl Chief Env. Engineer, State pollution Control
Bhubaneswar for kind information.
D.F.O., Boudh.
The Asst. Director, Factories & Boiler, Balangir.
The General Manager, DlC, Boudh
Guard file, RegionalOffice, SPC Board, Sambalpur.

@2
REGIONAL OFFICER

sTATE POLLUTTON CONTROL BOARD, ODTSH&54MEALPUR
xegonal0fl'icar

State pollution Control BosrdAA

g// t<egiondt Of fice, Sanbalp ur
t {-._

Board, Odisha,

, . t!.':{.r_,,S: i. !., '
Acki!, ilt

{!
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Annexure-9

lnspection Ro port ott Rice Mill of M/s. Navkiran Enterprises Pvt
Linrited. At: Padam pur. Tukuda. P.O: Nuaoali. Dist: Boudh reqardinq CTO .

2

3

1 IDaie d inspection

Name of the rice nrill & address

lp_rpq! met during inspection
Consent status

Consent applied with adequaoy of
fee.

NOC from Board obtained if any
with detail.

4

5

6

20.01.2022
M/s. Navkiran Enterprises Pvt Limited
At: Padampur, Tukuda, P.O: Nuapali,
Dist: Boudh.
Sri Niraj Kumar Kansql, _D_ irector
CTO applied upto 31 .03.2026 vide
login lD: 3968859. dt 17,01.202?
Applied upto 31.03.2026 vide
application no. 3886436. dl 09.12.2021,
Gonsent
31.03.20?A

Fee -adequate upto

CTE granted vide this office letter
no.17 19 dt.'17.03.20?1 and Expansion
CTE granted vide this office letter
no.252 dt, 17,01 ,2022 &. CTE granted
vide this office letter no. 443 dt.
27 01.2022
During the day of inspeotiori the unit
was not in operation. The unit has
already installed plant machinery,
Cyclone and ETP during the day of
inspectton
Boiled Rice: 21 (twenty one ) I\IT Per
hour, Broken Rice: 0.3 tVlT Per hour,
Rice Bran: 1.2 IVIT Per hour and CPP
(Husk fired) A.75 iVlW (Total
C o 1 f i s u r_g_t i grletql 

-e_I 
p g!.qj q r,

576 KLD
400KtB' . *..v r,.< ranea,tlEu t

The existing ETP has a capacity of 500
KLD. lt was not in operation as
observed during the day of inspection.
So, waste water sample could not be
collected during lhe_day-ql !lS ection
Land for irrigation

Rs.1372.37 lakh (after expansion)

7

8 --r

Date of oommissioning

Production capacity

'10 '

11

I Water Consumption per dqy

:Wbqte Walql-ggnela tion per dav
Treatment system for treatment of
parboiled effluent.

F'inal discharge point

Investment (un-depreciated
investment in land, building, plant
& machinery and electric
installation (excluding working
capital)

12

13

+
a
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14. Boiler Detail
No. of Boiler Type

ABP Energy
Energytek Pvt

Limited

Quantity of steam
genelg!!o{hr

1O TPH

Additional
Capacity

("7< nto_ b>

Stack height aboVE

G.L
90'

Total
Configuration

'1

1

15. Air Pollution Control System adoptedl The rice mill has installed the

cyclone as air pollution control devices at the stack attached to the husk

fired boiler. The unit is also provided cyclone in the milling section.

16. solid waste managenrenl: l-lusk ash generated as sorid waste will be

dumped inside the factory prr:nrises.

17. Details of consent to operate fee: The unit has deposited Rs.250000.001

vide online receipt no 684879063 dt.O8.1 Z.Z0Z1.

Recommendation:

The unit has applied consent to estabrish along with consent fee of Rs.

6000/- vide online receipt no. 64934022 dt.t4.o1.zo22 and tevy on poitution

charges of Rs 30,000.00 vide online receipt no. 273371372 dt. 17.o1.2022. The
unit has granted CTE vide this office letter no.1719 dt. 17.03.2021 for production

of Boiled Rice: 81.60 TPD, Broken Rice: 1.2 TpD, Rice Bran: z.2o rpD & Husk
fired cPP: 0.75 MW and granted cro vide this office letter no. 64gs dt.

15.1?.2021 for production of Boiled Rice: 81.60 TpD, Broken Rice: 1.2 TpD, Rice

Bran:7.20 TPD & Husk fired cPp: 0.75 MW. The unit has again applied crE in
expanded quantity of

SI

No
Item Present

capacity
after ex anslon

81.60 TPD 462.4TPD
Broken Rice 12TPD 14,8 TPD
Rice Bran 7.2r?D 40.E TPD 46 TPD

U CPl (HitqEIreQ) 0.75 fvrw 0.7s MW
vicje online application ld l.lo 3966139 dtd.14.01 .2022 ano granted GTE vide
this office letter no, zoz dt, 17,01,?o??, The unit has applied cro in expanded
quantity vide online lD No. 3968859 dt

quantities.

17.01.2A22 for" production of following

Item Present

*qA[ac_i-ty_,-

Additiona!
__ *Qepaqrly__

b)
ga

h

1 Boiled Rice
2
.)
J

544 TPD
16 TPD

Confi uration
Total

Adll,Di
Boud

Pagc Z ofJ
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after ex anslon
Boiled Rice 81.60 TPD *_ 462.4 TPD

14.8 TPD
544 TPD

Broken Rice 1.2 TPD
3
3 CPP

Rice Bran 7.2rPD 40.8 TPD
Husk Fired 0.75 MW

As the unit has applied CTO in higher quantiles this office refer to Civil

supply officer, Boudh to clarify the milling capacity of the above rioe mill. The

civil supply officer, Boudh already clarify the letter vide letter no. 2s1 dt.

24.01.2022 and mentioned that the milling capacity of the unit is 21 MT, Boiled

Rice per hour. The unit has applied crE as per quantity mentioned by civil

Supply Officer, Boudh vide online lD No. 3985800 dt. 25.01.2022 and granted

CTE vide this office letter no.443 dt. 27.01 .2O22 .ln view of the above a suitable

decision may be taken for grant of consent to operate in favour of the unit .

Asst Env Scientist
SPC Board, Sambalpur

Asst Envi ronnwntal $cmntlst
fiegionalOfl:ce of 9ete Pollution

canuo Eoad.$obaqur'

RegionaI Officer
SambalpurSPC Board,

Rogtonal0Ifhcr
Itate Pollution Contrcl Eerd
legionol Offi co, Earnbegur

Llug,.*'"'-

16 TPD
48 TPD
0.75 MW

g-
Boudh
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To

Sub

Ref

?qe ae 'ot

OFFICE OF THE TAHASILDAR, BOUDH

-4A,/'Letter No. f6' / Date 0)'o7-2t) h

The Addl. District Magistrate,

Boudh

Submissionoflandschedulealongwithsketchmapandlandconversiondetails
ofM/SNavakiranEnterprises,aRicemill'at-Padampur'Vill-Takuda'Po-Nuapali

,Dist-Boudhinconnectiono.A.No'Z34l2024llZ-KishoreKumarMeher-Vrs-State
of Odisha & Others .

Your good Office Letter No. 517 dated 18'01'2025 '

Respected Sir,

herewith the L

Padampur, Vill

In inviting kind reference to the above captioned subject' I am to submit

andScheduleandSketchmapofM/SNavakiranEnterprises,aRicemi]i,at-
-Takuda,Po-Nuapali Dist-Boudh as follows'

La ch le-

La dsc ed ule-rl

Mouza I(hata No Plot No Area in Ac I{issam

24/38 1.84

185
186
188
189
191
L92
1.93

1,99

101 938
LLJ

129

Ac. 0.13 dec Gharabari

Ac. 0.50 dec Gharabari

Ac 0.35 dec Gharabari
GharabariAc. 0.12 dec

Ac. 0.61 dec

Ac.0.12 dec

Gharabari
Gharabari
GharabariAc. 0.57 dec

Ac.0.36 dec Gharabari

Ac.0.1.62 dec Gharabari

Ac.4.35 dec Gharabari

Ac.0.53 dec

Ac,0.74 dec

l'otal AreaAc. 10.00 dec

Bijapadar

Gharabari
Gharaba ri

In addition to this it is observed that there is a land conversion case (0LR

B[aJCase No.2-4312021] for change of l(issam Atta to Gharabari , Land schedule-A in the

year 2021.(Case record attached) whers the existing Rice mill is established 'During

inspection, it is found that there is a gochar plot no.3, an area Ac.0.29 dec. which is

surrounded by the plot No. 1,2,4,5 and encroached by Navakiran Rice Mill'

Mouza Khata No Plot No Area in Ac Kissam RT

Padmapur

[Tukuda)

1.616 1 Ac.1,.720 G.B Navakiran EnterPrises

PVT. Ltd, through
Director Niraj Kumar
Bansal S/O-Ram
Abatar Agrawala
Caste-Marwadi
Basastan- Bara arh

2 Ac.3.970 G.B

G.B4 Ac.0.090

5 Ac.0.340 G.B

7 Ac.0.880 G.B

Total Plot = 5 Total Area-7.00

isrur4 OV
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(lY,to . br v
0n view of the above,'the R I. Dahya is instructed to s

against to the land epcroached by tlie above said Rice Mill . Again ir
overflow of water (disposal pond) may be disposed to the plot
pertaining to Khata No.129 tA AA) which is connected ro rhe Ba

Mouza Sanadunguripalf .

|dil'

>'<
ubmit'G' form with't
is observed that the

655 fKissam- Nala)
ndhamunda Nala of

In additiori to that the R,l. Dahya is directed to collect the Royalty from the M/S
Navakiran Enterprises, Pvt .Ltd. against the pond formation at Plot No.192,193,199,
(Kissam-G.B) measuling an Area Ac.2.55 pertaining to Khata No.24/38 of Mouza -

Bijapadar 
:

(excavation of earthen materialJ

This is for favour of kind information and necessary action

Enclosures.:-
1.R.l.Report
2.Sketch Map
3.R0R Copy
4.01R 8 (a) Case No.43/2021

Yours faith

s

0 I

*c
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fi^ ola - La
{a* *

OFFICE OF THE REVENUE INSPECTOR, DAHYA

Letter No /Dt
To

Sub

The Tahasildar,Boudh.-* .# " ,,

Submission of field enquiry into the present status of the land acquired

byM/SNavkiranEnterprises,AtPadmapur-Tukuda,PO:Nuapali'Dist'

Boudh

Sir, .r..r!. t&,1 I

ln inviting a kind reference to the subject cited above, I had conducted a

field enquiry into the present status of the land acquired by M/S Navkiran Enterprises,

At Padmapur- Tukuda, PO: Nuapali, Dist.Boudh lt is found that the Rice Mill is situated

covering rotal Ac.7.o0 dec, Kisam Gharabari in Plot No. 1,2,4,,H17 pertaining to Khata

No.16/6 , an area of Ac.10.00 dec-''pertairring to fnata N#4/38,Mouzai Bijapadar,

Kisam: gharabari. ,Area Ac.4.71 pertaining to Khata No'24//t,kisam:Sarad Ana

Jalasechita and Ac.0.29 dec pertaining to Khata No.17(Rakhita),Plot No.3,kisam:

Gochar has also been encroached by the owner of the Rice Mill. As the govt. land has

been encroached, so "G" Memo has been surbmitted and recomrnended for eviction

Although the Rice Mill has boundary wall but intentionally the right side

boundary wall has an wide opening at the lower side which is used for draining of

waste water to flow tl.bugh the Panilala vide Plot No.662 covering the Plot

No.655,Kisam: AbadaAlogya Anabadi, Area Ac.0.51 dec of Mouza Sandunguripali and

drainage water is being discharged into the River Mahanadi: One Pond has been

excavated measuring approximately 53,f'9t..8NCuOic Metre ( 250X250X30 ) in Plot

No.199,193,192 pertaining to Khata No.24138,Area Ac.2.55,Kisam: G harabari

This is for your kind information and necessary actlon

Yoursfaithfully,

pahyansp%e.jgr,

l.
&

,{,4

ullAu''

4
ierdg0^"d'A

Grl

Revenutil

o.
$
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Schedule I Form No.39-A

6fr16,r : oqqa gqal

8l3l : flGrffdl

affi ffiA: 144

P"l. at -b4
s6flfi'

oeQa: e6le

eeQaaqa: sz

6o:edle'

1v,u. G 2,1 ^+k"kl .

GS{, GUM 0lSlRlCi $ilAirAGE'0

OSCSC LTD. -'
BOUDH

066rsaen 6$slo G'Qa Iotas erfr G 6s€te et e6oteo ffie

t6/6t) eOCIoe g6e eqa

avkiraa Enterprises Pfi. Ltd. Tlrough Oirector 6Oe qam Qsso 6:amaq'on

009lfft 6t: finq'6 el: eK, o'.ts,6'a6lo,6olq/Alsl/6flF C'A6e,0S-99ro I r) qfla sm,6e'n en, eG s etsgto

oq6)9e

s; gaecfoamoean 6ea66fl16
6am eoqe ueuet

eeqo666am
66'6l 6Aq6'6!Ae

13079.5 2020-21se oB 6oa I5302.50 707.00070

) 6AA

q'ffi6r Gu06'6Qd ee 1909/2020 gqfl fl6c 0115.12.2020 a66O oeqnoto, 66le e ateeo

qolQa a'66llls 6Ql6l6ll I
Qeoo aEoaa666arc

qalds016$ -30t06n993

urd'i el6fi - o4lot/1994

BLAI\KSPACE FOR STAMPING

'l

I
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I
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Kissam corrected
vide order of the
Addl. Tahasildar,
Boudh dtd.
3 I .03.21 in Case
No.4312021 u/s,
8(A) of OLRAct.

.,
OAQIA 3 9700 1.6066

corrected
de order ofthe

Tahasildar,
oudh dtd.
1.03.21 in Case
o 4312021uls,
A of OLRAcl

4 oa06 0 0900 0.0364

ssam corrected
de order of the

Tahasildar,
oudh dtd.
1.03.21 in Case

o.43/2021 u/s,
A) of OLR Act.

5 aaG'ta 0 3400 0.1376

ssam corrected
de order of the
ddl. Tahasildar,

dtd
1.03.21 in Case

o.4312021 uls,
(A) of OLB.Act.

7 6Qqr6 0 8800 0.3s61
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9t2512s, A39 PM

Stil.. elFcrmNo.3g-A

6dlat :66,1000

8lG,l : flC'fl6l

816'l 6.flO : 146

about:blank {*T r'lo -flt
rq* ?

gto,iltc

oaQR:sdlo

ee'Qn aqo : ae

6nt: edlo

-

G
fretoG'crn g 66rer6 er 66qno qfra aqo g66r aeala 6$er6 eQo I

l) 6oama 8oQ eQa 24138

) qero ato,0olo crfl,6rG g aegtc
NAVKIRAN ENTERPRISES PVT LTD. Company Director,6i08 qfltQ e"SR

6:Qrfl aaolo 8Q9l6l 6,t: sltoG,6 8t: ggoroftrd 6'" 16, 6o/ay6- 6'060, 06'-
768028

)ca aao

6'6lQA s1G'6I 6sq
6en eoqo aornr

eaqn0 66 ax
60r6, t qo86is61a so6la 68A6

) 6ofl

57.00 43.00 6.00 106.00 qq2023-24 OtS 6Qfl I

ii.

6eaa aqoa oC 66 ax

orclcr slec'6ed q" t92t2023 oaQnoro,e6lo gqo gJona q6 c. lr oeet { 0.5300 0, qo
q" 129 aeQt { 0.7400 0, qe n" I 84 aaq { 0. 130 0, q6' e. 185 oeal { 0.500 0, q6' c" 86

ooat { 0.3500 0 , qe e. 188 QoG,t { 0.120 e q6'G,. 189 OAet { 0.6100 6, qe e. 191 oaq {
o.rzo 0, qo c" 192 oaat{ 0.570 0, qe e" 193 oeatsii.:oo 6, q6'e" 199 ooq { 1.620 O,
q6 e" 201/938 ooG,l { 4.350 Q qorce 6@tq. z4t12 0 s.66th.1o 6'otoat I

6o gG,ne r,,'r6et -

eor ud,l o166 -
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Tw*ut d Oril ,Lp?.,1,4

Schedule Form No.39-A

BHULEKH

IAND RECORDS WEB PORTAL OF ODISHA

KHATIVAN

Tahasil
Tahasil No

District

Mouza
Police Station
PS No.

Bijapadar
Manamunda
746

" T*ult*l CoPV a*orkl

Boudh
89
Boudh

cso cuM DlstBlci rdAilA6tn
C)scsc LTD. .. -'

. BOUD}I

Govt. of Odisha Khewat No.1Name of Land lord & khewat or Sl'No. of
Khatiyan

241381.Sl.No of Khatiyan

NA\,IKIRAN ENTERPRISES PVT. LTD

Director, Niraj Kumar Kansal, S/o-Ram Avatar

Agrawalla, Caste:Marwadi, Resident of-

Brahrnachari, Ward No.16, Po/Ps/Dist Bargarh, PIN:

768028

Company
2.Name of Recorded Tenant / Fathe/s name

& Residence

Ra3.Satwa
5) Progressive
payment details

TotalNistar Cess

& other
Cess if any

CessRentWater Tax

Payment frorn
2023-24 onwards

106.006.0043.00s7.00
4.Demand

M.C No.1192/2023 by order of Tahsildar, Bou

Area Ac.0.5300 dec., Plot No.129 Area.Ac.0.7400 dec', Plot No'184 Area

Ac.0.130 dec., Plot No.185 Area Ac.0.500 dec., Plot No'86 Area Ac'0'3500

dec., Flot No.188 Area Ac.0.120 dec., Plot No.189 area Ac'0'6100 dec', Plot

No.191 Area Ac.0.120 dec., Plot No.192 area Ac'0'570 dec', Plot No'193

area Ac.0.360 dec., Plot No.199 Area Ac.1.620 dec., Plot No'20U938 area

Ac.4.350 dec. brought forward from Old Khata No'24n2 and correctcd

accordi

dh corrected Plot No.U3

6. Special

Remarks, if any

BTANK SPACE FOR STAMPING

Last date of publication-

Date of fixation of Rent-
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66CI!o0 064 6," : 24138 6dl6r:6eEo0

q6'eQQ 0 eQo cr9r 6efl g qeo eeor 6qno 6srde G'aoot g edle6
616er

{ o 6Aqo

7 I I I 0 ll 12

r23
flgngfr 0aar0

a: Qorqeoera Q"seaa

o:66'
0 5300 0.2145

129

crgfign oererO
6e'

6': 6\Q
0 't400 0.2995

184

qg6tE0 oa ooerO
Q: 6'8

o: oE aEi066to
0 1300 0.0s26

185

qgdEa oa OereG
Q: 66'

Q: 66'
0 5000 0.2023

186

qg6taa ooerG
6l: 61181

a:66'
0 3500 0.1416

188
q6flffi' ooaro

Q: 0flAl flQlOlQ

O: 6li0l
0 r200 0.0485

189

s6flm,
60ela

a: 6616,i: oqqQ

O: 6119l
0 6100 0.2469

191

otgtot6 6AAr0
Q:6119l

o: 6e'
0 1200 0.0486

t92
aBEr6r

oaata
O: 6118l

a:66'
0 5700 0.2307

193 6QAtO 0 3600 0.t457

199

aqgEo 60at6
Q: 6tl0l

O: 6QdlG' Bg Sl8 06610
I 6200 0.6556

20U938
aoa16

oQata
Q: 6llQl

o: oqtO6j S66A
4 3s00 1.'7604

I2 plots ? 10 0000 4.0470

9/25125, 6:39 PM

otg10 qoel 6mm eeg 2510912025 07:50:32lP :27.122.62.57

s-

?*XL/TL
6nr ",,uI

fl8q,'1

Tvu. G tl ^+o/rk4

about:blank
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-Tr,x**4 C

Tr^n*t-k{ Cn L Y*40-+t-

Sl.No. of Khatiyan:24138 Mouza: B r Dist: BoudhPlot No.& Chaka Name Kisam &
Rent of

Plot

Particulars of Kisam &
boundary

Area Remark

Ac. Dec Hectare
7 8 I 10 17 L2

123-Mahuljhuli Gharabari N:Sitansu Sekhar SinghDeo
S:Nija

0 5300 o.2745

129-Mahuljhuli Gharabari N; Nija 5: Nija 0 7400 0.2995

184-Purunabasti Chaka Gharabari

S:Chandra karna oger

N: Nija 0 1300 0.0s25

185-Purunabasti Chaka Gharabari

S: Ni a

N: Nija 0 5000 o.2023

185-Purunabasti Gharabari N:Rasta

S:Nlja
0 3500 0.1416

188-Sandhimal Gharabarl N:Chamara Mohapatra
S:Road

0 L20A 0.0486

189-Sandhimal Gharabari N:Mouza Padmapur
S:Ra.sta

0 6100 o.2469

191-Rasta pakha Gharahari N: Rasta S: N a 0 7200 0.0486
192-Rasta pakha Gharabari N: Rasta S: Nija 0 5700 o.2307193 Gharabari 0 3600 0.7457

199-Danadatada
Gharabari N:Rasta

S:Keshaba Chandra Sahu
Oger

t 6200 0.6556

201/938 -eada Atta Gharabari N:Rasta

S:Chandra Karna oger
4 3500 1,.7604

12 plots
10 0000 4.0470

t* BB3g3'l+s:"0
. PPYPT
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r*ff do-lt
Order sheet details

:1,

<rd#tl-
('ortrt nanrr: : ..\dtll. 'l'ahlsilda12. Borrcl

(lirsc rto. : l-JJi2(lll
Casc institution tlulc: 29/01/2t12 I

C:rse t1'pt' : OLR-S(.{)

Casc yclr: 2021

\irtr.i Kuuutr Kansll

l,unil llccord

r I)istrict Khutivln I Plor'l irltrtsil

'Bnurlhir

llriu(llr

llou, [[rl

llordltu

lloudha

Yilllgc

oqqa E'qol
flqqa $'tor
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Pcrtrscd thc petilion filcd hy Navkiran F'ntcr

Niraj Krtnrrr K:rnslI S'o- Itiirtt Arratar Agrarvalla . . At- ba

pistiicr- []lrr'aqurh rcgirrtlirrlt 'lnrlvctsion o[' tltu'cirse Iand tc

;S(A) rrl'Ol.R Act 196(l iu tltr: lbtrtc llrnd schcduled

iCase
il: orrvardcd

r2t)'0111021

.,

i

i

Rcgistcr lltc clts"

Seud tlre irpp iication to tlrc R.l. Dalrl'a lbr submission oldetailc'd

,cntluirv rcport alon u'ith skctch lvlrrp sltou' ing att particttlars (r'iz. Boundary o[ [and.

.rpproucir Rolrd utc.) tl'thc sairl lirrtd is suitable lor conversion. issue proclamation

rnYltrn !t ob jcution. if ariY lion', guner',rl public and collcct the convcrsion fees los'ards ,

prcnriut'tt Jt grourrtl t'crtt as llcr pic:;crilled Covt. tpprovcd r:rlc vide R&Dit{ Dcott

r.{otilication t 
'vo. 

92()7 dt. 2i ).()1.2(l I ? tnrrtt ths aPPlicant

l)rrt up aliur rcccipl ,.rt. thc cnquiry rcport tionr R'1. Dahya 
@crd.)
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Order Sheet details

Cases details

Court na me: Addl. Tahasildar 2, Boudh Case tvoe: OLR- 8(A)
Case No. 2-43 2021 Case vear: 2021
Case institution date: 29.01.2021

Mobile No Mobile No
Niroj Kumar Kansal 707796641t Addl.Tahasildar Boudh 9040670638

Land Record Details

Case Action Details:

District Tahasil Village Khatiyan Plot Transaction
Area

Unit

Boud Boudha Padmapur-Tukuda 1616 ! 1.7200 Acre
Boud Boudha Padmapur-Tukuda t6/6 2 3.9700 Acre
Boud Boudha Padmapur-Tukuda t6l6 4 0.0900 Acre
Boud Boudha Padmapur-Tukuda L6/6 5 0.3400 Acre
Boud Boudha Padmapur-Tukuda 1616 7 0.8800 Acre

Action Actlon date Details
Admission 29/O1,/2021 Case institution

Case

Forwarded
29/O1/202t

Perused the petition filed by Navkiran Enter Prises Pvt. Ltd. through
Niraj kumar Kansal S/o- Ram Awatar Agrawalla, At-Baragarh, P.S-

Baragarh, District-Baragarh regarding conversion of the case land to
Gharabari kissam U/S 8(A) of OLR Act, 1960 in the above land
scheduled

Register the case

Send the application to the R.l. Dahya for submission of detailed
enquiry report alongwith Sketch Map showing all particulars
(viz.Boundary of land, approach Road etc). lf the said land is suitable
for conversion, issue proclamation inviting objection, if any from
general public and collect the conversion fees towards premium &
ground rent as per prescribed Govt. approved rate vide R & DM
Deptt. Notification No.9207 dt.20.03.2017 from the applicant.

Put up after receipt of the enquiry report from R.l.Dahya

(Dictd.)

sdl 29.07.2027
Addl. Tahasildar,

Boudh

Tv.rntt-*4 A

4
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Case is taken uP todaY.

R.L Dah)'a has submifted the enquiry repert on the OLR-8(A) Case

No.{3/2021 vide his Letter No.29 dated' 3'3'202r' It is revealed from the enquirY rePort

of the R.I. Dahya that the case land sfdnds recorded in the name of l''lavkiran

enterprises Fvt' LH. Through Director l{iroj Kumar Kansal S/O Ramavtar Aqralvalla'

CaSte:l\la^.radi, Ward No. 16,8a rgarh,PO,|PS/Dist' Bargarh having an Area of Ac'7'000

Decl. relating to Khata No'16/6, of l'louza Padmapur tukuda and has aPPlied for

conversion of A9riculture land to Non'Ag ricultural land' Plot tvlse area are Placed belotv

The above Agricultuml land covers the fol lorving Poi n'rs-

s$t Atcsted

0ts'r&tc1 $frANAGI'B

(,!rE r. <|f 3 tir58

(.)

Zs*sl E6lSQ

- ^.^ ^,3,^hl'b1 ,- :.rJ'o i

sii:?E,f:a

6q.::at e :t1a

ut I

i

lrf elro4

l. The propsd @nveoion land d*s not obstruct natural v{ater saurces and the

pa*ge of man anima! and agricultwal !mp/emen6'

2.Itdffinotcuseanyinonteniinceofditricultytotlleneighfunnglandoymer.

S.Itisescet.L1indthattheappliantapplidthe.afuvelandto@nYeftnonagncultun|
Iand for functbning or" aii'i,li una i E not aff*t the norma! agn'cultural operatioo in

neighfurhoai PloE.

4. The apptid plot is more then SCg meters from Nab'onat High Lltays'57 and it is

iund nat'wngi no"a a awilable to suit land'

5.AnamountofRs.70O000/-tot'ardsprcmium-andG'R'ol'Rs'7000/*t'titlbeallrctd-f** 
n" iiir*nt after due approwl fmm the Comptent Authority'

TheSub{ol|ectorisempoweredtoapprovetheconversionofAgricultuml

land to homestead land covering more than Ac.0.25 Dec. of land as per G.o'No.9781

Dt-23.03.2017 of R & DM Dept..Od'sha'

Hence the case Rrord is submitted to the suFCollector, Eoudh for kind

2

Area( in acrel

3.970

0.c40
DO

Do
0.3405 | Atta
0.E80do7
7-000Total

Khata NoN{ouza
7.?20

t6l6Padmapur Tukuda

1

Flot No xllsa m

s.J.-ll

approval

tflF

o5
BOU oH

Addl.Ta sr

d.)
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aaloffie{ar

trirrqsrc,r
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not obstruct natural water sources, any inconvenience of difficuhy to
the neighborrng rand owners and arso it does not a'Fe{t the nonnar
agricu I tu ra J operation i n nei gh borhocd Blots.

ln pursuance of Clause (3-a) of sectlon-2 of the Odisha
Land Refornrs Act, 1960 (Odisha Act 16 of 1960) read with of

, Ncrification No. 25303 dated 12.08.2016 , and No. 97g1 dated
23.0-?.2017 of Revenue & Disaster Managernent Department,
Odisha, Bhubaneswar the proposal submitted by the
Addr'Tahasirdar' Boudh for conversion of iand to n'n-agricurtural
purpcse on dated 18:03,2021 is hereby approved. Return the case
record io lower Court.

18.03.2021 of
I Addl,Tahasiidar, goudh wherein he has recommended the prcposal
r for conversion of land to Gharabari as per g ( A) cf OLR Act.
. perused the case record.One Navkimn Enierprises Rlt.
I Ltd, through Director, Niraj Kumar Kansal Slo Ram Abatar
Agrawalla Caste: Manryadi, Ward No. 16, Bargarh pO/pS/ Dist;
Bargarh has applied for conversion of land to non agriculture
purpose as per Section-g-(A) of OLR Act pertaining to Khata
No.16/6 Chaka ptot N0. 1,2,4,5, and 7 having Area Ac.7.000 of
l'1cuza: Padmapur Tukuda undei. Boudh Tahasil From the case
rt-*rd ii is reveaied lhat lhe case land is suitable for co,nvers:on asper the provision contained under Government guidelines. The
Tahasildar, Boudh has rnentioned that the,proposed conversion does

(Dictated)
in"r.at "-/4.s,/*"1 o

zt\

The case record
Perused the

is iaKen up today.
endorsernent dated

Sub-C llecto
h

.*_.._.._--i._*.

I ..-,,ilir,J{lli
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Ilrrs 6ose is taken uP todaY'

CIllltu/ l-og fuposited the Govt. Revenue s per the following demand lixed bY the

r the applicartt Navkiron E ntcrprises Pvt.Ltd. through Niroikumar kansal

,
i:6i.t!

';,;l; qi(Iql

t1 (}r6it1

a6lq
QAi6A

aGtcte&r'
e'rft,qnrr'
e fqemt

6,i6er

ql

._$

t

3t'o1,r.rt{

R.l.,Dnhya fro
S/A Ranr Av
louurds cont'
No.43/2021.

tur Agratvalla ,Caste: Morruarti, Vill:Eargorh, PS'Bargarh, DistDargarh

crsrc of Agricultural lontl to non Agriculttrral land vkle OLR B(A)'Case

Llnit
Itre ttiunt
6round llent
l)
Total

M ou za P a rl m P u r'l'u kutl a

Nrnre of the R.T

Nar*iron Enter1riscs PvLLtd,

thro ugh N it'oiliu mar Ko nsa I

OdO gAta. ,,,;,1i!!. .!..9.ooo. f 6[.a {5S e,.,aF nd illdr,-f,?I.,,..,. Navkiran Enterprises Pvt.Ltd. FiQtQ

f{tR awn 6'on zeofi eqlffit.-,ot' aa6t?""' ant/ F6tt"""" aaa?"""""-"""""""""""" sirntp7

ctrrr,S 6:e*xc r.-r'),li,rp 6';t HE$,f,rffio ** Afr Qa{ 30 I

!le,cc, the 1lecord Keeper is dire*ed co correct the ROR ofld issue intimatiott slip to

the R.! conrcrnul trccordinglY.

Dlctd.

i

F

Gone through the Case' The case land smnds recorded in the name of

Navkiron Enrerprises pvtlUA. through Niroikumar kansal S/0 Ram Avtar Agrowallo

,Caste:ntanvtttli, t,ilt:Borgaiir, PS,bariorh, Oiit,AarJorh in the iollowing Land Schedule of

\3&

€ \)
13

(/\

In viet, of tltc obove, tlte applicant lms fulftlterl al! the terms and condition, the cose is

allotved it fa,our o1 tt* ifftirnnt for coniersion as per G.0.No.97Bl datecl 23.03.17 of

GovL itt R & D[4 Deptr' ,disho' 
oReER N,,RIva.yEu,llN

( )

-lt r- t- d*l<nk{

MR No/DateAfiount
7,00,000.00
7,000.00

0043971/26e
0131.3.2021

500.00
707s00,40

Total area to
convertcd

KissamPlot NoKhata
r,{ o.

L.724sl-r I1

3,970sJ- ll')

0.090sl-l I4
0.340Attas
O.BBOAtta7
7.000

161{)

Total

"- BE8U8'L+$'I
- BOUDII

Addl.Toh itd
?l
of, ,trll
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5l.No. of
Order &

Date
Order of the Officer & Signature

Office not as

to action
taken on

order & date
3!.O3.202r This case is taken up today.

The applicant has deposited the Govt. Revenue as per the following demand
fixed by the R.l,Dahya from the applicant Navkiran Enter prises pvt.Ltd

through Niroj kumar Kansal S/o-Ram Avtar Agrawalla, Caste:Marwadi,
Vill:Bargarh, PS:Bargarh, Dist.Bargarh towards conversion of Agricultural land
to non Agricultural land vide OLR 8(A)-Case No.$/2AZL.

Unit Amount MR No./Date
Prem iu m 7,00,000.00 oo4397!/269

Dt.31.3.2021Ground Rent 7,000.00
D/F 500.00
Total 707500.00

Gone through the Case. The case land stands recorded in the name of
Navkiran Enter Prises Pvt.Ltd through Niroj kumar Kansal S/o- Ram Avtar
Agrawalla, Caste:Marwadi, Vill:Bargarh, PS.Bargarh, Dist.Bargarh in the
following Land Schedule of Mouza Padmpur- Tukuda.

Name of the R.T Khata
No.

Plot
No.

Kissam Total area
to

converted
Navkiran Enter Prises

Pvt. Ltd through Niroj
kumar Kansal

76/6
1 5J-lt L.720
) sJ-il 3.970
4 SJ-II 0.090
5 Atta 0.340
7 Atta 0.880
Total 7.000

ln view of the above, the applicant has fulfilled all the terms and condition,
the case is allowed in favour of the applicant for conversion as per
G.O.No.9781 dated 23.03.17 of Govt. in R & DM Deptt.Odisha.

ORDER IN O A VERSION

Mouza: Padmapur-Tukuda, Khata No,16/6, plot No. as mentioned above,
Kissam: as mentioned above, Area: Ac.7.000 has been corrected in the name
of Navkiran Enter Prises Pw. [td., Niroj kumar Kansal, S/o- Ram Avatar
Agrawalla, Vill:Bargarh, PS:Bargarh, Dist:Bargarh and the kissam of the land
converted into Kissam Gharabari.

Hence, the Record Keeper is directed to correct the ROR and issue intimation
slip to the R.l concerned accordingly.

(Dictd.)

sd/ 31.03.2021
Addl. Tahasildar, Boudh

il-14 Co
il

Tv-^t-t-d Aq [ ?A rl, - +]

sI c'i i'nl.i{AGt'$

sc LTL
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[-ocaiIOFFICE OF THE
CTOR & DISTRICT MAGISTRATE,r" i:::r"ii 'tp f) 'iP [iloP l1

,r5

Dated o a 025
Email lD: cso udh06@gmail.com

To
The l'roprietor,
M/S Navakiran Enterprises (P) Ltd

Parilrrtpur, Tukuda,
Po-Klraliapali, Dist :- Boudh

Sub:- Slrow cause notice on violation the water (Pollution & Control) Ac1,1974

Yort are hereby intimated that vide Letter No.211 daled 09.01.2025'

Regional Officer, Office of the Regional Office, Bolangir under "Etate Pollution

Control Board, Odisha" has detected some irregularities made by your industry

without acquiring "Consent to Operate" can be permitted to run, only after flow of

treatrnent plant is fully operatlonal and also ash generated from the boiling plant is

thrown here & there outside the factory premises. Also, the said dumps are not

reclaimed properly and the dumps are not covered with soil, which results airborne

ash in lociil atmosphere.

You are therefore, directed to comply on the violating condition as mentioned

above U/S 33A of "The Water (Prevention & Control of pollution) Act, 1974' and

amended lhereafter to the concern authority and till submission of a clearance

report of the authority to make the industry functional, your Rice lndustry is liable to

disengage fronr the Paddy Procurement operation for the KMS 2024-25.

Civil S es cer

lYo /Dt fo 0 Boudh
t2025

Regional Office, Balangir for kindto the State Control Board,

Civil Sup es Ger
Boudh

Memo No.

Cotry

lnformation

I

Memo No __l Y/ r o, l(, a t?025
Copy to PA to Collector, Boudh for kind information of Collector

CivilSu r

td,

Boudh
c

EH cu.ns"un ,",
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OFFICE OF THE REGIONAL OFFICER. BALANGI R
STATE POLLU to CONTROL BOARD oDt HA

lns pectio n Report

1. r Name of the lndustry & Address Mls. Navk iran Enterprises Pvt. Ltd.,
At: Padampur, Tukuda, pO: Nuapali,
Dist: Boudh

2 Date of inspection

3. Nanre of the rnspecting Officer and Er. (Mrs) Babita Singh, RO_ , De_srgn atlon
4 Operahonal S

,
latus of Process plant Operational

5 Valdity of C onsent to operate (CTO) Granted upto 31.03.2026 vide
Regional Offioe, SpCB, Sambalpur
letter no. 447 dtd.2B.O1.ZA22

6 Production capacity ai per-efO - Boiled Rice 21 MT/hr, Broken Rice
0.3 litlT/hr and Rice Bran: 1.2 MT/hr

7. Detait of ETp installed (Process Unit ETP Defunct during the day of\ /ise ) rnspection

Whether ETP is futly functional or not Not functionalI

9. Location of sampting and finai -
discharge point

Untreated
bypassing

effluent discharged to
ETP

land

28.08.2024

10.: Frndings of anal
disclrarge stand

ysrs report w.r.t
ard prescribed in CTO

Not complying standards

11 Specrfic info rmation and remarks if an

Encl: Analysis Report

Regional Officer
S.P.G. Board, Balangir

'l
I

v may be given a
for the above

The
direc

unit
tion

compliances

suitable
non-

A Bo
$agl

0t-

.: t
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0688.i950151
Email :rospcb.umbalpur@o*pcboard,org

Webstto : wlim,.g.ocboard,dlshprg?vjn

OFFICE OF THE REGION,AL OFFICE. SAMAALPUR
STATE POLLUTION CONTROL BOARD, ODISHA

TMENT OF FOREST, ENVIRON&IENT& CLIMATE CHANGE. COVERNITETT OF ODISHAI
'l 070,Hosprtal Road ir,4odipara, Sambatpur- 769002

rai. Raf. N o. WWELGR/89/A8/2024_25 Da|e.: A2.09.2024

ALY OF TE ATER LE

v

6tl3 r.A.ffi\u
[OEPAR

Nanre & Add.ess df the
lndustry / Source

M/s. Navkiran Enterprises (p) Ltd.
At: Fadampur, Tukuda, pO: Nuapali,
Dist.: Boudh

Er (Mrs,) Babrta Singh, RO, SpCg, Batangir

Date of Sample Collection/ 28.08,2024

Submitted on ?B A8 2A24

Sample Ccllected by/
Submrlted by

sl.
No Location o.f sampllng point , PH TSS

(mg/l)
BOD
(msll)

i Oil and

Oufiet of ETP 65 132 120
-Bbard's presiribmtandard i- 5.5-9.0

Grease
m il

a

10.

AN,{LYSED BY:
.{.r: I l.,rvrlr.'rrr- "6, $r1;111i31
Pef,.f- Jt,r t L, >trlr Purlu(tol,

tQltrot 8ucro. Samoalour.

N*9-
DY. ENV. SCIENTIST

Deputy Env iron menta I Sc tentis r

Regional Office of State Poltutien
Control Board. Sambalpur

I

ffia

rr
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lnspection Reoort on alleqed comolaint aoainst M/s. Navkiran Entero rises PvL
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Ltd.. At: Padam pur. Tukuda. PO: Nuaoalli. Dist: Boudh

A complaint petition was received from Head Office, State Pollution Control

Board, Bhubaneswar vide letter no.17440 dtd.30.10.2024 regarding alleged disposal

of untreated effiuent by [t/l/s. Navkiran Enterprises pvt. Ltd., At: padampur, Tukuda,

Po: i\.,luar':ii; Disi: tscridlr as per the grievance petition filed by sri Kishore Kumar

fu1eher, Ai: Knaii-nial PO. Raxa, Dist: Boudh

ln this connection, a joint field visit was conducted on d1.Q7.12.2024 consisting

of the following officials of the Regional Office, SPCB, Sambalpur, and Regional

Office, SPCB, Balangir to address the grierrance petition.

1 Sri Manoranjan Pradhan, Asst. Env. Scientist. RO, SPCB, Sambalpur

2 Sri SwagatAnand Patel, Asst. Env. Scientist, RO, SPCB, Balangir

Sri Praiap Ojha, the Manager. was present and accompanied during the day of

inspection

The allegations in the grievance petition are as follows: -

1, The unit is illegally extracting groundwater by installing a deep boreweli

without obtaining permisslon from the Central GroundwaterAuthority (CGWA).

2. Waste Water from the unit is being discharged outside into Bandhamunda

Nallaha and ultimately to the fiilahanadi River.

3. Tl-re ash and sclid vyaste generated from the unit are being dumped outside

th= ,lnit premises.

4. The irnit has encroached on Gochar Land within its plant premises and lancj

klsarz has not been changed to industrial use.

Consent Status of the unit: -

Tlre unit is a parboiled rice mill and has obtained Consent to Operate from the

RO, SPCB, Smablapur vide letter no. 447 dtd 2B.01 .2022 lor the production

of Boiled Rice - 21 l\fif per hour, Broken Rice- 0 3 MT per hour, Rice Bran -
'1.2MT per hour, CPP(Husk Fired) - 0.75MW. The Consent to Operate the unit

is '.ialid up to 31.03.2026

The unit lras been issued a Show Cause Notice by RO, SPCB, Balangir vide

letter no 3104 dtd. 20.092024 for rron-compliance of Consent to Operate

Page I of 4
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conditions and non-functional ETP The unit has not yet submitted any reply to

the Show Cause Notice issued

The observations made during the day of inspection are as follows: -

1. The unit was in operation during the day of inspection. The Effh-ient Treatment

Plant was defunct during the day of inspection. Untreated wastewater was

directly discharged to outside the factory premises by-passing the ETP. An

effluent sample was collected from the final discharged point and analysis

report is enclosed

2. The unit has provided a gravity dust settiing chamber followed by a cyclone

connected to the stack attached to the boiler as air pollution control devices.

3. The unit has not provided poi-thole and platform on the stack for stack

monitoring. So, stack monitoring could not be done one the day of inspection

4. lt was observed that the unit has made a provision for a holding pond within

the plant premises for the storage of treated water after treated in ETP.

5. The ash generated from the husk-flred boiler was found to be dumped near

the chimney area in a haphazard manner. The unit has no designated ash

disposal area.

5. lt may be apprehended that, the unit may dispose of some husk ash outside

the plant premises as the existing disposal site inside the plant premises was

exhausted and the unit has no other ash disposal area.

7. The housekeeping of the unit waa not satisfactory.

8. The unit has planted a few numbers cf trees within the plant premises

9. The workers of the rice miil resicie ciose to the rice mill. The domestic

wastevrrater generated from their residences is being discharged to outside

premises of the rice mill without any treatment.

'l0.Approximately 1.5 liters of water is required for the parboiling of 'l kilogram of

rice. This rice mill hae a capaeily of 21 llilT/hour capacity. This unit operates in

truo shifts of B hours each (Total '1 0 hours). ln this scenario. ihe water

requirement of the unit per day during operation is (21000 x 16 x '1 .5 =

5,04,000 liters). so the total water requirement is 504000 litres or 504 cubic

lVleters approximately.

u],std&#1j4@!*t$ar,i*,4nr*}€;*-
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11.Further, the unit has set up a 10 TPH boiler and the boiler requires about 10

,KLD of raw water as reported by the unil representative.

12. lt lvas observed that the unit has dug g nos of bore well and is drawing

ground water for industrial use and the r"rnit representative was unable to show

the clearance of CGWA authority.

13.As per the unit representative, some Gochar land is kept inside the plant
premises while surrounding lands are acquireci by the unit. Howeve( it may be
veriiied by the revenue authority

Photographs taken during inspection:

500 KLD Effluent Treatment Plant v/as noi
in operation

HusK ash was disposed of in a
haphazard manner near chimney area

i.a..il+ i:riqr:

Treated water holding pond inside the
plant premises

Do mestic wastewater disoharged
outside without any treatment
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Recornrner+dationlAs the unit failed ts comoly with the SCN issued eariier to the

unit and further: violated the consent conditions as observed above. a suitabte

direction may be issued to the rice milt for immediate cornpliance.

Asst. Env. Scientist
RO, SPCB, Sambalpur

AsSt, Enytro*mefl tal Screntisr
Regioaai &fic* of State Poltutiar",:

Cpnti'ol Bqard. $t:nbahur

C"u*,L hrw"L hk'l''n
Asst. Env. Scientist
RO, SPCB, Balangir

A,ssi. Inv, Siiei'tisi
S:,"te Folruticn Confrcl Board

Regionai 0ffice, BaianEii

A
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ffi OFFTCE OF THE REGTONAL oFFlcE, SAMBALPUR\Z STATE PO-LLUTION CONiROL BOARO,-dOISNE
:IDEPARTMENT oF FoREST, ENVIRONMENT a-ir-rr,anre cxenee, oo,ieir'rrraEr.rr oF oDrsHAl

1 070,Hospitat Road, Modipara, Sambalpur_iOaObZ 
--,

Lab, Ref. No. WW/BLGR/96/12/2024-25 Da,r;: 12.12.2024

Name & Address of the
lndustry / Source

M

REPORT OF A LE

M/s. Navkiran Enterprises (p) Ltd.,
At: Padampur, P.O: Nuapali,
Dist.: Boudh

ANALYSI

Date of Sampte Coltection/ 07.12.2024

Submitted on 07.12.2024

Sample Collected by/
Submifted by

sl.
No.

sri 6-wagat Anand paret, AES,(Ro,spcB, Balangir) &
Sri Manoranjan Pradhan, AES,(RO,SpCB, Sambalpur)

AN,{LYSED BY:

1,s-1tj 
Elvl ron,l: E ir !r I sl.rr:fl tis t

I:egronai Cll;cr, ri Slaie potlijfitn
v9trrr ol bt{ifg. S;rtroalpur.

Mil_*4_
DY. ENV. SCIENTIST

Deputy Environmental Scientist
Begional Office of $tate Pollution

Conttol Board, Samb,alpur

Location of sampling point pH TSS
(mg/l)

BOD
(mgll;

m

Oiland
Grease

1
Outlet of ETP rged to holding

ond
discha

5.8 tzo 160 5

rescribed StandardBoard's P 5.5.9.0 100_0 30.0 ,10.0

Boudb
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